CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Saturday, 22nd November 1047.

The ‘Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr Speaker (The Honourable Mr. G. V. Muvalankar) in the Chair.

Mr. Speaker: Honourable Members might have noticed that I stepped in
here, according to the clocks in the Chamber, at 10 minutes past 11. When
I came here I found that the clocks were going a bit too fast. I have, there-
fore, asked the office to adjust them. I came at the exact hour of 11. I hope,
in the meanwhile, before we adjourn for lunch, the clocks will be set right.

SHORT NOTICE QUESTION AND ANSWER
ACCUMULATION OoF MAILS ON RANAGHAT RAILWAY STATION

8hri Robini Kumar Ohaudhuri: (a) Will the Honourable Minister of Com-
wmunications be pleased to state whether Government are aware that heaps of
mails have been lying in uncovered platforms of Ranaghat Railway Station for
a long time and mails from India to Assam are being held up?

(b) 1f so, what actions do Government propose to take to despatch these
mails to their destinations?

(¢) Do Government propose to introduce an air mail service from Calcutta to
important towns of Assam? If so, from what date?

The Honourable Mr. Rafil Ahmed Kidwai: (a) Government are aware that
tAhere has been at Ranaghat a heavy accumulation of mails including those for

8881,

(b) Arrangements have been made in collaboration with the Pakistan autho-
rities to clear existing accumulations in the next few days and to prevent further
accurnulations.  An Inspector of the Railway Mail Bervice is being sent to
Ranaghat to assist in this operation,

{c) Government are examining the possibilitics of organising air mail services
between Calcutta and important wowns in Assam and expect air transport will
operate in near future. ‘

8hri Rohini Kumar Chandhuri: May I know, Sir, by what time Govemn-
ment expect to clear up the mails which are now lying in Ranaghat?

The Honourable Mr. Rafi Ahmed Kidwai: About a fortnight ago there was
an accumulation that was cleared up. Now we came to know there was great
deal of accumulation. Our officers are already there and I hope in the néxb
few days the accumulation will be cleared up.

Shrl Rohini Kumar Ohaudhuri: May I know, Sir, what towns of Assamn
planes carryving air mails will touch?

The Honourable Mr. Rafi Ahmed Kidwai: All the air mails will Le darried
portant towns in Assam, and we will be able to send mails by air to Gauhati.

Shri Rohini Kumar Chaudhuri: May I know, 8ir, whether the mails
carried by air will be carried on ordinary postage or whether extra postage which
is prescribed for air mail will have to be paid?

The Honourable Mr. Rafi Ahmed Kidwai: As I have said in my reply, im-
by air, and as much more of ordinary mails as there is accommodation in the
planes.

(493)
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Shri Rohini Kumar Ohaudhuri: May I point out to the Honourable
Member that the same result will take place if all the mails are not carried by
:.:x; ‘bec;uu ordinary mails will again be accumulated in Ranaghat or some other

ion

mmxr.mmmu: That is why I said that even or-
dinary mail would be carried by air, but it will be limited to the space available
in the plane. :

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware that at
Ranaghat station which [ had occasion to visit about 10 days ago there is still
8 huge accumulation of mails not only bound for Assam, but also for Darjeeling
and Jalpaiguri, aud that notwithstanding our best efforts we could not persuade
the Pakistan Government to take them over to Darjeeling and Assam?

The Honoursble Mr. Rafi Ahmed Kidwal: That has been admitted in the
reply and I naid a upecial officer hes been deputed to see that the accumulation
is oleared.

Pandit Lakshmi Kants Maitra: Is he aware that' this difficulty has been
mainly due to the fact that without reference to the Indian Union the Pakistan
Government suddenly sbolished the District Headquarters and the Postal
Divisional Headqumrters at Krishnagar Nadia, and that as a result of the sudden
sbolition by the DP'akistan Government of the Postal Divisional Headquarters
without reference to the Indian Union, the whole distribution of postal business
has been dislocated ?

The Honourabls Mr. Rafi Ahmed Kidwai: That may be.

Pandit Lakshmi Kanta Maitra: Does not the Honourable Minister know that
I addressed a personal communication on the subject that this sudden abolition
by the Pakistan Government of the Divisional Headquarters which is within
the Indian Union has caused this entire dislocation of postal business and the
Honourable Minister promised anticn. What action has the Honoursble
Ministor taken so far to ro-eatablish a Postal Division there so as to facilitate
postage of mails from Ranaghat to Assam and other parts of the Indian Union?

The Eonourable Mr. Rafi Ahmed Kidwal: I have said we have decided to
send mails from Calcutta to important towns in Assam by aeroplane and in the
meanwhile arrangements are being made to clear the accumulations.

Pandit Lakshmi Kanta Muitra: T may also refer to Darjeeling, Jalpaiguri,
Cooach Behar and other parts of the Indian Union.

The Honourable Mr. Rafi Ahmed Kidwal: Yes, in reply I have said that mails
will not be confined to Assam. but other places as well.

Pandit Lakshmi Kanta Maitra: Is the Honourable Minister aware that at
the present moment Ranaghat happens to be the station where the Pakistan
and Tndian Governments exchange their persounel for transit of mails. If so,
wiil the Honourable Minister consider the suggestion of having a special esta-
blishment st Ranaghat for the time being for the speed¥ disposal of mrils to
other parts of the Indian Union?

The Honourable Mr. Rafi Ahmed Kidwal: That is also being arranged.

ghri Rohini Kumar Obandhurl: Sir, is it a fact that air mails are today
teing taken from Caleutta to Dibrugarh and Jorhat and not to Gauvhati? T have
receivrd unofficial information to that effect.  May T know if there is any truth
in #2

The Honourable Mr. Rafi Ahmed Kidwal: T have not received any informa-
tion.

Bhri Rohini Kumar Ohaudhuri: If my information is correct. Sir, mav I ask
the Honourable Muuster to particularly lay stress on Gavhati because Gauvhat:
is the nearest place to Shillang?
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The Honourable Mr. Rafi Ahmed Kidwai: In my reply I have said that:

Gaubati is one of the places where the mail will go.

Mr. B. Poker Sahib Bahadur: Mr. Speaker, Sir, may I make a suggestion
regarding these short notice questions? I suggest that they may be included
in the list of business for the day and a copy circulated to the Members of this
House so that the Members may xnow what question is being moved.

Mr. Speaker: That suggestion %s not possible. Ex hypothesi it is a short
notice question—notice may have been given the previous evening after the
agenda is issued. The Honourable Member may have noticed that, while other
questions are not read to the Assembly, these short notice questions are read
by the Questioner and then answered by the Minister.

N MOTIONS FOR ADJOURNMENT
VALUABLES oF NoN-MUSLIMS IN mean Sare DEerosiT VauLTts

Mr. Speaker: Now, I have received notices of three adjourment motions, one
of which is not going to be moved. They all relate to the position regarding
the safe deposit vaults at Lahore and happenings in the Western Punjab about
those vaults. I will read to the House the two motions. They practically
cover the same ground with a slight difference as regards the emphasis on the
points raised. :

One is from the Honourable Member Shri Har Govind Pant, which reads:

“That the business of the Constituent Assembly (Legislative) be adjourned for the pur-
pose of discussing a definite matter of urgeant public importance, namely, the treat-
ment meted out to non-Muslims from India who went to Lahore on Thursday to collect
their valuable belongings lying in various safe deposits there ''.

The other stands in the name of Prof. Shibban Lal Saksena. 1 have amended
the motion slightly with reference to Words which I think are unparliamentary
to be used. The motion is:

“That the House do adjourn to discuss a matter of urgent public importance namely
the misgovernment in Lahore and the deliberate humiliation and insult offered by the
Pakistan police and authorities to Hindu and BSikh nationals and the military guard
of the Indian Dominion which had gone with our nationals who had gone to take
their safe deposits in the vaults of the Punjab National Bankin Lakore and who
were forced to re.deposit their valuables by use of criminal force as published in the
Hindustan Times to-day and to decide the m re which should be taken to puta
stop to such oocurrences in future by their Government.”

The matters are of course, of grave importance and they are urgent, I
should like to know what the Government have to say about this. Personally
I should have liked the Honourable Members to put in, first, short notice ques-
tions to Government to obtain information on the points and i{hen see whether
there is any occasion for moving such motions. As, however, they have sent
me notices in a matter prima facie important and urgent, I am asking the
Government to state what they have to say and then I wili decide about the
admissibility of the motions.

The Honourable Bardar Vallabhbhai Patel (Minister for Home Affairs,
Information and Broadcasting and the States): Sir, I do not think that these
adjournment motions are in order because they refer to inc’dents that have taken
place in a foreign State. Therefore on behalf of the Government I would object
to the discussion of this matter in this House. I do not think that what has
happened in a foreign State can be discussed on the floor of this House by means
of an adjournment motion.

Mr. Speaker: May I clarify the position as I see if? It is perfectly correct $o
say that whatever has happened in Pakist~n cannot be the subject matter of
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g‘h.I:. Speaker] .
iscussion here. As I understand the motion, what is sought to be raised
bere is, the steps this Government are expected to take with reference to the
incidents and the interests of the nstionals of this country. That is the ques-
tion as 1 see it. Of course from the point of view of expediency, I shall not
express an opinion but I may say that these are not matters fit for discussion a$
present on the floor of the House. But thenh I have to go by the rules of ad-
missibility,

The Honourable Sardar Vallabhbhai Patel: The question as to what steps
Government should take about this matter can only be considered after we have
got full details of the incidents that have taken place. Government canmot
take any action merely on Press reports. The Government has been carrying
on telegraphic communication on this matter, since before the incidents took
place, ubout the attitude of the Pakistan Government regarding the safe deposits
and we are still making eftorts to settle this question amicably. I do not know
what actually bas happened and the Government therefore cannot decide what
steps should be taken. I can only give an sssurance that all that is possible
will be done by the Government to safeguard the interests of their nationals.

. Bpeaker: As there is no information on which the correctness of the facts
could be vouchsafed, I do not give my oconsent to these adjournment motions.

ELECTION TO COURT OF UNIVERSITY OF DELHI
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The Honourable Maulana Abul Kalam Azad (Minister for Education): Sir, 1
move: )

*“That in pursusnce of clanse (aée) of sub-section (l)olﬂectipn 18 of the Delhi Univer.
sity Aok, 1922 (VIIT of 1%22) as ameaded hy the Dethi University (Amendment) Act,
1943 (XXIV of 1943). read with clause (3) of Statate 3 of the Statutesof the Univer-
sily set outl inthe Schodule to that Act, the members of this Assembly do proceed to
elect in wuch maaner asmay be roved by the Honourable the Spraker 12 persons
from among their own aumber to be mem of the Court of the University of Detlhi.”

In thia connection I have to say further that the Court of the University of
Delbi s so constituted that it included 12 members of the Central Legislature;
wa., four from the Council of State and eight from the Legislative Assembly.
Now because Loth these Houses have ceased to function with effect from the
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15th August, 1947 and have been replaced by the Dominion Legislature, the
necessity for the de novo election of these twelve members has arisen.
My, Speaker: The question is:

*“ That in pursuance of clause (zsv) of sub-section (1) of Section 18 of the Delhi University
Act, 1922 (VIII of 1922) asamended by the Delhi University (Amendment)
Act, 1943 (XXIVof 1943) read with clause (5) of Statute 2 of the Statutes of the
University set out in the Schedule to that Act, the members of this Assembly do
proceed to elect in such manner 83 may be approved by the Honourable the Speaker 12
p;rsons. from among their own number to be members of the Court ofthe University
o I)U"Il". .

The motion was adopted.

ELECTION TO THE CENTRAL ADVISORY BOARD OF ARCHAZOLOGY
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The Honourable Maulana Abul Kalam Azad /Minister for Education): Sir,

I beg to move:

“That the members of this Assembly do proceed to elect in such manner as the Honour-
able the Speaker may direct, seven persons from among their number to be the mem-
bers off 'ih:i Central Advisory Board of Archmology in India constituted by the Govern-
ment of India.”

Mr. Speaker: The question is:

((That the members of this Assembly do proceed to elect in such manner as the Honour-
able the Bpeaker may direct, seven persons from among their number to be menmbers
tlaf dttho Central Advisory Board of Archmology in India constituted by the Government of
ndia."’

The motion was adopted. .

Shri M. 8. Aney (Deccan and Madras States Group): May I suggest, Sir,
that when a motion is being read in Hindi or Urdu it is necessary that the
members should have a copy of the Hindi or Urdu motion on the table?

Mr. Bpeaker: The Honourable Members have copies of them in English and
they are conversant with the particular motion that is coming before the House,

Mr. Speaker: I have to inform Honourable Members that the following dates
have Leen fixed for receiving nominations and holding elections, if necessary,
in connection ‘with the following Court and the Advisory Board, namely:—

Date for Date for

nomination election

Court of the University of Delhi 2-12-1947 5-12-1947
Central Advisory Board of

Archeology 2-12-1947 5-12-1947

The nominations for the Court and the Advisory Bcard will be received in
the Notice Office up to 12 noon on the dates mentioned for the purpose. The
elections by means of the single transferable vote will be held in the Assistant
Segretary's room (No. 21) in the Council House between the hours 10-30 a...
and 1 P.M.



ELECTION TO THE STANDING COMMITTEE FOR THE MINISTRY
OF COMMERCE

Mr, Speaker: I have to inform the Assembly that up to 12 noon on Friday
the 21st November 1847, the time fixed for receiving nominations for the Stand-
ing Committee for the Ministry of Commerce, ten nominations were received.
As the number of candidates is equal to the number of vacancies, I declare the
following members to be duly eleoted: — .

Shri Satyanarayan Sinha, Shri U Srinivasa Mallayya, Shri Suresh Chandra
Majumdsr, 8hri T. A. Ramalingam Chettiyar, 8hri B. A, Khimji, Shri M. C.
Veerabuhu Pillai, 8hri N. Mshadava Rau, 8ir Padampat Singhania, Dr. B.
Pattabhi Sitaramayys, and K. T. M. Ahmed Ibrahim Sahib Bahadur.

-

CHANGE IN THE PROGRAMME OF BUSINESS IN THE ASSEMBLY,

Mr. Bpeaker: Before the House proceeds with legislative business, I have to
announce s little change in the programme, which I trust the members will
sppreciate. In the programme sent to them, Tuesday the 25th is fixed for
gumml discussion of the Railway Budget. The time allowed is up to lunch.

am extending that time for the whole day; so the whole of Tuesday the 25th
will be allotted for general discussion of the Railway Budget. The question-
bour will, of course, be there as usual. This also leads to another changs,
namely, that the voting on demands for grants which was to take place after
lunch on Tuesday the 25th will now take place on Wednesday the 26th n‘r to
about 4-830 p.M. At 5 p.M. there is the presentation of the General Budget,
which time is fixed by the Governor General. 8o the voting on the demands
for grants has to be completed before 5. This necessitates fixing the voting on
demands for grants a little earlier and therefore I am fixing it up to 4-30 r.x.
!Imhope the House will be able to finish the voting on demands within half an

ur.

8hri M. Ananthasayanam Ayyangar (Madras: General): May I request you,
Sir, to dispense with the question-hour on both the 25th and the 26th in view
of the fact that the general discussion on the Railway Budget will normally take
three or four days and it has now been confined to only one day and s number
of cut motions have already been given noticp of?

Mr. Bpeaker: I am afraid I am personally not inclined to consider this sug-
gestion favourably. . However, I am entirely in the hands of the House. This
is not a full Railway Budget; it is a supplementary revised Budget. That is
one thing. Of course the revised Budget includes the whole railway policy bub
that is another matter.  Apart from that the question-houn, to my mind, is an
important item and many honourable members who have tabled questions would
like to have information by way of supplementaries on the questions they have
put.  The previous practice was, that if the House was unanimous, then only
the question-hour could be dispensed with. At this stage, I do not find unani-
mity. 8o the question-hour will stand.
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DELHI AND AJMER-MERWARA LAND DEVELOPMENT BILL

The Honourable Dr. Rajendra Prasad (Minister for Food and Agriculture):
Bir, I beg to move for leave to introduce a Bill to provide for the preparation
and execution of land development schemes, the reclamation of waste land
and the control of private forests and grassland, in the Provinces of Delhi and

Ajmer-Merwara.

Mr. Speaker: Motion moved:

" “ That leave be granted to introduce a Bill to provide for the predpuation and execution
of land developm ent schemes, the reclamation of waste land and the control of private
forests and grassland, in the Provinoes of Delhi and Ajmer-Merwara',

Shri Raj Krishns Bose (Orissa: General): May I submit, Sir, that copies of
this Bill have not yet been circulated?

Mr. Speaker: As usual this is a motion for leave to introduce a Bill and there
is no discussion whatever. It is only a matter of formality. Therefore the prac-
tice has been to distribute the copies of Bills after the introduction, The
Honourable Members will get these at their residences this evening and copies

will also be available in the lobby.
The question is:
1 * That leave be granted to introduce a Bill to provide for the preparation and execution
of, land development schemes, the reclamation of wasteland and the control of private
foreats and grassland, in the Provinoes of Delhi and Ajmer-Merwara''.
* The motion was adopted.

The Honourable Dr, Rajendra Prasad: I introduce the Bill.

INDIAN NURSING COUNCIL BILL

The Honourable Rajkumari Amrit Kaur (Minister for Health): Sir, I beg
to move for leave to introduce a Bill to constitute an Indian Nursing Counecil.

Mr. Speaker: The question is:)

** That leave be granted to introduce a Bill to constitute an Indian Nursing Council **,
The motion was adopted.
The Honourable Rajkumari Amrit Kaur: Sir, I introduce the Bill,

-
[ o

PHARMACY BILL

The Honourable Rajkumari Amrit Kaur (Minister for Health): 8ir, I beg
$o move for leave to introduce a Bill fo regulate the profession of pharmacy.

.Mr. Speaker: The question is:
** That leave be granted to introduoe a Bill to regulate the profession of pharmacy ”.
The motion was adopted.

The Honourable Rajkumari Amrit Kaur: Sir, I introduce the Bill,
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Mr. Speaker: The House will now proceed with the further comsideration of
the following motion moved by the Honourable Shri Jagjivan Ram on Friday,
the 21st November, 1947, pamely:

* That the Bill to provide for certain benefita to workmen employed in or in connection
with work of factories in case of sickness, maternity and accident and to make provi-
sion for cortain other matters in relation thereto be referred to aBelect Committee con-
sisting of the Honourable an Amrit KaurPandit Lakshmi Kanta Maitra, Shri K.
Santhanam,

m, Shri Mohan Lal Bhri T. T. Krishnamachari, Haji Abdus Sattar Haji Ishaq
Seth, 8hri Biswansth Das, 8hs H V. Kamath, Prof. N. G. Rangs, Shri Harihar Nath

Shastri, Dr. Bakshi Tek Chand, Bhri 8. V. Krishnamurthy Reo, Shrimati Renuks
Ray, and the Mever with instructions to report on the opening day of the next session
of the Assembly, and that the number of members whose pressnce shall be necessary to
oonstitute a mooting of the Committes shall bo five *'.

Hajl Abdus Sattar Hajl Ishaq Beth (Madras: Muslim): Sir, I bave to move
s slight amendment to replace my nsme in this motion. It is an agreed
5‘:‘31 ent. In the place of my name, I propose the name of Begum Aizas

sul.

ﬁonm Honourable Shrt Jagifvan Ram (Minister for Labour): I have no objoz-

Eajl Abdus Sattar Haji Ishaq Seth: Sir, I move:

* That in the motion for the name of Haji Abdus SBattar Haji Ishaq Seth the name of
Begum Aisss Rasul, be substituted”. ) }

Mr, Bpsaker: Amendment moved:

** Thas in the motion for the name of Haji Abdus Bsttar Haji Ishaq Beth the name of
Begum Aisas Rasul, be substituted *’,

Mr. R. K, 8idhwa (C. P. and Berar: General): Bir, the question of Health
Insursnce for the working classes has been receiving the attention of the gene-
ral public and particularly the lsbouring classes since two decades. Many a
sime this question has come up before the various Legislatures also, but with-
out any result. We are therefore, Sir, very glad to tind to-day this measure,
which has come from this popular ministry after the achievement of freedom
in this country and at its very first session we are further gratified to learn tha§
the Honourable Minister has thought it advisable to bring it so that the condi-
tion of the toiling working classes could to a certain extent be redressed. With
this end in view, I heartily congratulate the Honourable Minister for bringing
this Bill so that to some extent relief could be given to this class of workers

who have been denied all these facilities, all these centuries in this country
under the Bureaucratic Government.

Bir, the Bill provides that relief will be granted under this Bill to all the
factory labourers including fmoctories belonging to the Crown, but other than
the seasonal factorics. The Honourable Mover of this Bill stated that while
be would have preferred his Bill to be made applicable to all the workers, he
would like to start it with a particular class of labourers so as to see the result
of its working and then he might bring in subsequently an amendment to apply
to all classes of workers. Bir, with due deference to him, I do not share tha$
view. Whon a start has to be made after such a long period—I should say
sbout twenty yoars since this demand has been placed before this country—
the start should have been more liberal and the start should be perfect, parti-
ocularly when we are in the free country today and I do feel the seasonal factory
Iabourers who are excluded should be included in the provision of this Bill.
Before the War there were 11,080 factories in this country. Sir, out of this
B.O41 nbr: |mmmiulb fwtoae:' and a.egx are seasonal xtones Fmv!;o this yo':
seasobal factorica and so a fairly goodp:nmber of the working classes will be
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denied this right. I would therefore ask the Honourable Mover whether he:
feels justified to exclude 50 per cent. of the workers from the operation of the
provision of this Bill. I would submit, Sir, that when he is going to make a
start, the start should be liberal. I would not, of course. I use the word ‘liberal’,
but I do say thaf justice demands that this class of relief ought fo be given to-
Bhe seasonal workers in the factories. They are also working for a number off
years and for some reason or the other they ure working in the seasonal factories
and there is no reason why there should be a distinction between workers in
the perennial factories and workers in the seasonal factories. If it had been a
small number I would not have given much importance to it but when the
pumber, as I have mentioned, is nearly 50 per cent. I hope, Sir, the Honour-
able Minister, sympathetic as he is always, will reconsider this matter and
himself move an amendment in the Select Committee rather than allow any

Belect Committee Member to move such an amendment. That is one pars
of the Bill. .

Sir, there is to be a Workmen’s State Insurance Corporation for the
purpose of giving relief to the labourers under this Bill and here also niggardly-
treatment, if I may use the word has been meted out, by fixing up-the total
relief to be given to the labourers. As one of the Speakers yesterday stated, .
the labourer who earns ten annas and under will be exempted from making
any contribution towards this Fund. Ten annas today means, Sir, three annas.
The value of a Rupee being five annas you can very well understand what the
value of ten annas would be and under these circumstances the minimum wage:
to an ordinary labourer should be nowhere less than a Rupee. It varies between
Rs. 1/4 and Rs. 2. This 10 annas might have been appropriate in former
times but now that the value of the rupee has gone down so much I feel that
the Select Committee should substantially raise this amount; it should be
Rs. 1/8 according to present conditions.

Then, Sir, sickness benefit is provided for eight weeks. @ While in other
services—Government, commercial as well as private—there are casual leave,
medical leave, privilege leave, furlough, etc. which can be taken by any one
from a subordinate to the highest officers who get full pay during these periods
of leave, the workers are denied any of these kinds of leave although they ‘are
the backbone of all our industrial concerns. They do not ask for furlough
or even for casual leave, but in sickness also they are limited to eight weeks,
Bpecially in maternify cases, 8 woman after child-birth is not supposed to work,
according to custom, for 40 or 50 days; and from the point of view of her health
she should not be made to work for that period. Poverty of course compels
fhem fo do domestic and other work after about 30 days but Governmen®
shold not allow them to work for two months after confinement. 1 submib
that this is very essential in the interest of the health of these women workers.
Before confinement also they should undergo ante-natal treatment, and medicat
opinion prescribes three months’ ante-natal treatment in order to prevent in-
fantile mortality which prevails to such a great extent in this country. T
therefore submit that at least one month’s leave should be given before con-
finement to undergo this treatment, and the period provided in the Bill should
be increased. I am glad to find a provision in the Bill that provincial Gov
ernments will be asked to set up hospitals and dispensaries for this purpose.
Today workers falling sick have to depend on the free dispensaries maintained
either by the local bodies or by Government, and the burden on these dispen-
saries is 50 heavy that this class of workers does not get the treatment that it
should have. I am therefore happy that the provincial Governments will be
asked to establish these ‘‘special’’ hospitals and dispensaries; I say *‘‘special’”
because I hope they will be established exclusively for this class of people so
. that they may get the kind of relief that they are entitled to.
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with regard fo hbe proposed constitution of the corporation I find no

‘provision made for a woman member though there is only one seat provided for
& .womun on the Standing Committes. As there are 2} lakh women workers
employed in factories I feel that women should have proper representation in
the working of this Corporation. I feel that women are the proper persons
to look after the health of the workers, even male workers; and women should

therefore be in large numbers in the executive of the Corporation. Member-
ship is surely not restricted to the Assembly Members.

An Honourable Member: We have them on the Select Committee; we will
follow that up.

Mr. R, K. Sidhwa: I am not thinking of the Select Committee; there you
can get in by favour or through ability. I_am thinking of this permanent
body, vis., the Corporation. I appesl to the Honourable Minister that the
same class of work should be distributed between man and woman and there
should be s larger number of women on this body.

Then I find that labour representation also is very small. only three being
provided. The Bill is meant for the benefit of labour and I must say thas
the number of workers’ representatives is insignificant,—only three out of
something like 22. T feel that the Honourable Minister should bear this point

of increasing this number in mind when the Bill is discussed in Select Com-
‘mittoe,

Bir, 1 will not go into the details of this Bill at any length because I am
told that every minute of this House costs a few hundred rupees. I have of
course to do my duty and offer the views of the people whom I have the honour
to ropresent here; but atill 1 will not take the time of the House by discussing
each clause of the Bill. 1 would have done that if the Bill was not to go fo
the Select Committee, but there are very able men in this Committee and they
hold libernl views and T hope when they do go into Committee they will bear
in mind the real injustice that has been imposed by the bureaucratic Govern-
ment {or the last 20 vears on not being in measures for insurance fund. They
will aee to it that they are liberal enough, no matter if this is going to cost some
mones to employees. My honourable friend on the Seclect Committee will
bear in mind that a share has to be given by the employers and there is a contei-
bution nlso from the labourers, What a fine thing, that both combined go
together! The Inbourer contributes in thia fund and also the employer and
the labourers have beon saving that in your profit you also give us some little
share. Now the labourers have said that in our own benefit and in your own
benefit, we do not want necessarily to depend upon you. We pay also one‘via
and vou will pay onc rupee. That is real co-operation that this Bill provides
tor it. T congrtulate the Tlonourable Minister for making this co-operative
system in a fund that is proposed to be moved so that the labourers and em-
ployers nlsa may feel that this is not a one-sided fund but hrought about with
the co-aperation of both, and when it is co-operation of both, T do hope the
Honaurable the Select Committee Members, when it in presented to them,
will bear in mind that no arcument that thiz will cost the Government a good
deal of money ahould be allowed to arise. becanse Government has not to ineur
any expenditure.  The employers should be asked to take out from their pockets
which they have filled for a number of years, something more for the benefif
of the people. so that there may be more production and good co-operstion
between the employers and emplovees and we could see the factoris making
Iarper profit in the near future, I have congratulated the Honourable Minister
for the initiative and courage that he has shown.

Sari Rohini Kumar Chavdhurt (Assam: General): Is the Honourable
Member in order for olapping?
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Mr. Speaker: It is a mis-statement of fact. He is not clapping.

Mr. B. K. Sidhwa: There is a section that relates to the benefit to be given
to workmen who sustain temporary disablement and during the period of such
disablement. We have a Workmen's Compensation Act also and for the various
kinds of injuries and accidents certain amounts are set sside under the Work-
men’s Compensation Act. But I do hope when the provisions of this section
are considered, it will be borne in mind that the amount that is provided im’
the Workmen's Compensation Aect is quite different. It will not be understood
that because a labourer for a certain accident gets compensation under the
Workmen’s Compensation Act, therefore he will not get the benefit of this.
Threfore, the Honourable Minister has rightly made a provisions for this in
this Bill but it is not very clear. It is likely to cause some friction between the
operation of the Workmen's Compensation Act and this Act when it comes to
giving any relief fo the labourers. Under these circumstances, Sir, this clause
will algo require serious consideration of the Select Committee.

There is nothing more I have to say, although I could have said much more.
I only hope when this Bill comes out in the next session, it will be a Bill for
which we ought to be proud. Every honourable member of this House should
be proud that whatever our belief, it has been our ereed and principle. I have
said that the workmen's interests will be near our hearts at all times. 'This
we have said in our election manifesto. Only few days ago the A.I.C.C. meet-
ing in Delhi reminded legislators to do their duty towards labourers by treating
them libernlly. When the Honourable Minister has given us an opportunity
for considering this Bill, I hope the honourable members will bear in mind not
to grudge a few rupees here or there, but that they will be very liberal for making
this Bill really worthy of being on the Statute Book.

With these words, I again congratulate the Honourable the Minister and
support the motion.

Shri Khandubhai K. Desal (Bombay: General): I have great pleasure in
congratulating the Honourable Minister for Labour in bringing in this Bill, at
‘the very first session of the free Parliament of this country. The working
class has been expecting some sort of relief in regard to health for the last
decade. T need not go into the history of the growth and the consciousness,
particularly with regard to health insurance for the last 20 years. Anyway
it is better late than never. The Bill that has been brought before us is cer-
tainly very comprehensive and it does consolidate into one legislation relief
for various disabilities, a workman is liable to in the course of his work. The
maternity benefit that has been contemplated under this Act now will apply
to all the women workers working in the Dominion, irrespective of the fact
whether a particular provincial Ministry has enacted a law with regard to it
or not.

As far as the Bill is concerned, there have been one or two criticisms level-
led against it, and I think definite exclusion of workers working in seasonal
factories is nof proper and we should not enact the law on these lines. If
Government feel that in the initial stages it would not be possible to set up
an administrative machinery to administer relief and medical aid to the
workers working in seasonal factories, it may say that in the firsf instance it
will apply to all the factories excluding the seasonal factories. But the scope
of the Bill should be comvrehensive enouch so that whenever the Government
thinks that a further application of the law is necessary, or it can be done
it should be provided accordingly. ’

Apart from this, there is a very serious omission fo which I would like to
refer. The Bill does not give any relief either in the way of medical aid or
cash allowance to the clerical staff. I think the clerical staff working in the

~factories are as much entitled $o get this relief as any other workmsn and
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icularly now when most of the provinces are enacting or have enacted
gislation with regard to the Shop Assistants’ Act, there is no reasan why the
Shop Assistant should be excludeg from the operation of this law. T hope the
Belect Committes would take into considerstion this aspect and make adequate
provision for the inclusion of the clerks in the scope of the Bill. In
offering my remarks on the Bill I do not propose to go into details. However,
I would li{e to point out that as far as the working clusses are concerned they
are not very much concerned with what cash allowance they will get durmg
13 N the period of disability due to iliness. The most important part of this
00 Bill is the medical relief that is going to be granted to_the workers.
As is today, well known, there is very limitecf medical relief granted to the
workers, either by the employers or by the municipalities or by the provincial
* Governments. We have to consider whether the obligation that is being
{ placed on the provincial governments will be carried out properly. It has
tzeen said that every ingsured worker will be entitled to get medical relief and
the provincial government under this law has been called upon to make adequate
focilities for indoor and out-door medical relief of the insured workers. There is
only one clause which is somewhat important in this connection and ib is this.
If 1 a particular provincial ares the incidence of sickness cash benefit is much
more than the average, the contribution may have to be made by the provincial
government to the general insurance fund. That may give an impetus or en-
eourage or im 8 sort of obligation on the provincial government to give

tdem medical relief. .

e is one great omission in this. I think the health of the citizen is
primarily the obligation of the State, whether it is the Centre or the Provinces.
As far as this particular Bill is concerned it does not take into consi-
deration the health of the dependants of the workers. Medical relief,
both indoor and out-door will given to the worker who is insured
but as long as the worker has not got a living wage (and in a living wage is
included the expenditure which a worker has to incur for the medical treat-
ment of the members of his family) I should think, when the provincial govern-
ments have been called upon to institute dispensaries, hospital and such other
medical institutious for medical aid to the working classes, it would not be
too much—in fact 1 should think it would be economical—to provide for the
medionl relief of the women and children of the workmen who have been in-
sured undor this law. There is reason for this also. Generally all industries
are located in big cities and it is one of the obligatory duties of the municipality
to atart medical aid for the citizens living in ita jurisdiction. Under this law
nothing ia laid down as an obligation on the municipality. In my opinion, if
the present fund will not be sufficient to give relief to the members of the
family of the workmen, a contribution can certainly be asked for from the local
bodies and they may be associnted with this insurance fund snd its manage-
ment also. To that extent 1 should think the burden on the municipalities
will be relieved. In cities like Bombay. Ahmedabad, Cawnpore, Calcutta, ete.,
more than 80 per cont. of the population belong to the working classes. In
some cities it is more than 50 per cent. and it is the hounden duty of such local
suthorities to Jook after the health of the citizens living under their jurisdiction.
We know that if there is any class of people in the urban areas who have been
negleeted in_ﬂm matter of medical relief, it is this particular class. Under this
law no provision has been made with a view to make medical relief available to
the members and dependants of the insured workers. I think the Government
should hs\fe gone a step further and provided for this. On the other Land, it
will also give a sort of experience to Government as to how medical relief can
be managed and can be made available to every citisen in the country, because
I do think that in the very near future the Government would have to consider
3he ity of extending medical relief to all citizens. The experience
which may be gained, particularly in the administration of this act, will go a
long way to give helpful suggestions in the matter of general medical relief.
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' .

Then some sort of liability or obligation has been placed on the occupier
or the owner of a chawl, if it is insanitary, because the more insanitary the
chawl, is, there will have to be more medical relief and more .medlcq.x cash
sallowance. In this context I would suggest that if the municipalty is also
brought into the scheme, the purpose will be served better, bevauss us is well
known in big cities the employers do not provide houses for more than 10 per
cent. of the workers working in their own respective factories. 90 per cent. of
the chawls are more or less managed by private landlords and it is there fohat
the local authorities should make the chawls sanitary. A sort of indirect
deterrent liability should be placed on the municipal corporations of big cities
to muke additional contribution if the municipality fails to do its duty to look
to the sanitation of the chawls owned by private landlords. Otherwise not
only public health suffers but the corporation would have to pay larger ct}sh
benefits and they will have to provide a bigger amount for medical relief.
‘Therefore 1 would recommend to the Select Committee to explore this sugges-

tion which I have placed before the House.

A criticism has been made and rightly too that once this corporation is
instituted, the persons concerned are the main beneficiaries under the Act,
that is the working classes und the Government. The labouring classes have
been given representation of three in the medical relief council, which in my
opinion is very important. As I said in the beginning I attach more impor-
tance to the medical relief than the cash benefit. A worker does not want his
cash relief if his health is insured. Therefore, even in the statutory constitu-
tion of the Insurance Corporation I should think that the workers should, be
given more representation; instead of three they must have five seats. Even
keeping the constitution as it is, it is provided that the eleven Provinces will
provide eleven representatives. Now there will be only nine Provinces. I
would therefore suggest that the two remaining seats can very well go to
labour, as they ought to. :

As far as the question of cash relief to a worker, as an indoor patient is
concernet_i, it has been provided that if a worker is so ill as to be admitted in
the hospital as an indoor-patient, the relief will be half.. It ignores the fact
that whatever compensation for sickness is paid to the worker is not paid to
him alone. That amount is also for the maintenance of his dependants and
his family. It appears that the Bill assumes that all the members of the
family of a working class person will be earning. When the worker is so ill
as to go as an indoor-patient into the hospitals, how is his family going to be
muintained? I should feel that he gets the unfair treatment becausc he is
very seriously ill. If he is not given the freatment as an indoor-patient it is
likely that his illness will be aggravated and it may prove fatal. But what
is going to happen to his family? There is no justification whatsoever, when
a worker goes as an indoor-patient, to reduce his allowance to half. With
these words, Sir, 1 commend the motion to the House.

Shri Ajit Prasad Jain (U. P.: Geuneral): Sir, it is & matter of no small pleasure
for me to welcome this Bill. It is an important piece of social legislation. In
fact it marks a milestone in our onward march to make up the lag in labour
laws. For the first time in the history of labour legislation the State has

taken upon itself the responsibility for safe guarding health of the labour- ~
ing claases.

This Bill is applicable only to factories, and that too only to perennial
factories. We ure on the eve of an industrial revolution. Unfortynately on
account of the difficulties in the import of machinery and capital goods our
industrial progress has not assumed the pace that it shou'd have otherwise .
done. Therefore this measure has come none too soon so far as the factories
are concerned. But a complaint has been made by a number of speakers who
bave preceded me as to why seasonal factories have been excluded from the
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operation of the Bill. I join hands with those Honourable Members in taking
up thas grievance. Bo far as these seasonal factories are concerned, there is
one sspect which perbhaps has not been emphasized before the House so far.
Even in seasonal factories there are a certain number of workmea who work
permanently. ln the sugar factories practically 20 to 25 per cent. of the work-
men are on the permanent list and if this Bill remains as it is, namely that
the seasonal factories ure excluded from its operstion, it will mean that
not only workers who are employed during the working season in our seasonal
fectories but even the workmnen who are permanently employed in the sea-
sonal factories will be excluded from the banefits of the Bill. Whatever may
be the reasons for excluding the seasonal factories, at least these workers
stand ubsolutely on a par with workers who work in permanent factories.

An examination of the preamble of the Bill will show that it provides for
lnsurance ageiust sickness, maternity and accident. In case of seasonal fac-
tories it way be reusonable to make a differentiation in respect of maternity
cusus, because the seasonsl factories work only for a short time. The sugar
factories work only for 100 to 120 days, and one could say that if during this
short period & womnan gets leave for 83 months for maternity, it may not be
proper to employ her aﬁogeiher. But éo fur us the other two things are con-
oerned, namely sickuess and accident, it would be improper to msake s difleren-
tiation between the workers who are employed only during the season and
workers who are permanently employed. Even uuder the Workmen's
Compensation Act, if a worker labouring in a seasonasl factory suffers an
injury during his employment is entitled to compensation. 1 would submit
that that the provisions of this Bill by which the worker gets higher com.
pensation that what be gets under the workmen's Compensation Act for
sccident, should be made applicable to seasonal workers also,  Similar to this
is the case of workers who suffer from sickness.

Apart from all thess, a very large number of workmen are employed in
transport, in agriculture and as domestic servants. 1 can well understand
that there will be some difficulty in applying the provisions of this Bifl imme-
distely to unorganised labour in agriculture and to domestic servants, bus
there may not be the same difficulty in the ease of transport workers. At any
rate, I would wish that provision should be made in this Bill that all these
classes of persous, namely transport workers, domestic servants and agricul-
tural workers may be included within ita compass but the provisions of the
Bill may not be made applicable to themn immediately but extended to those
clamses of workmen as conditions permit.

I would like to make some comments on a few aspects of the Bill for the
consideration of the Relect Committev. An observation was made by the
Honourable Member, Shri Harihar Nath 8hastri. which has had the cupport of
soveral other speakers. that the ten annas limit of exemptiorf from payment of
contribution in the cawe of workers is very low. This ten annas in these days
aro really equal to about 2} or 8 annas and I join hands with those speakers thas
this limit should be mised to at Jeast Re. 1. But T find a much worse case
than that. It is that the benefit to women in case of matemnity is limited to a
fiat rate of twelve annas. Section 40 (1) says that ““maternity benefit shall be
payable to a woman, who is or has been an insured person at the rate of twelve
anmas a day for a period of twelve weeks''. 1 fail to understand why a flat rate
should have heen prescribed in the case of women. This Bill covers cases in
whichy the masimum pay of a workman might be Rs. 400 a month. And to pay
8 paltry sum af twelve annas A day to a womau in  confinement who gets
Ra 300 or 400 por month is I think no relief.

What T would wish is that this 12 annas mav be kept as the minimum. and
in other apjiropriate sasex a higher rate of matemite allowance may be paid.

There ic another provision in seotion 80, aub-section (4). clause (a). which
says that no eash benefit shall be paid until aix months have elapsed after his,
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that is the worker’s, entry into the insurance scheme. I would submit, Sir,
that a similar condition is not laid down in the case of an accident, and if any
compensation is permissible in the case of accidents during the first six months.
there is no reason why a distinction should be made in the case of sickness, and
more so- because sickness has been definitely defined in this Act. It excludes.
any sickness arising out of drunkenness or voluntary participation in any brawl,
riot or affray, or injury or condition voluntarily brought about by a worker, or
any condition attributable to his wiltul misconduct. Now after the exclusion:
of these cases, sickness is a misfortune and an accidental misfortune not.
brought about by the worker himself. Why should you treat such sickness.
differently from an accident and I would commend it to the consideration of the
Select Committee that they may delete this condition.

There is another important section in this Bill, namely 45, which deals with:
medical benefit. As a previous speaker has observed, medical benefit is even-
more important than cash benefit.  Clause (5) lays down that treatment as an
in-patient in a hospital or other institution shall be available to an insured per--
son in need of such treatment only so long as he is entitled to sickness.
cash benefit, disablement benefit or maternity benefit. It would mean that.
after 8 weeks during which a worker is entitled to cash benefit under section 39,
he will be turned out from the hospital. That I consider, Sir, would not be a.
proper thing. Only those persons, who are suffering from any very serious ail-
ment, will be adm.tted in a hospital, and unless they are fully recovered, it
would be cruel that they should be deprived of treatment as an in-patient mere-.
ly because eight weeks have expired. I also, Sir, do not agree with the pro-
vision that the amount of the cash benefit should be reduced to half in the case-
of persons getting in-patient treatment. A worker has to support his depen-
dants, and if he falls ill, surely his dependants cannot go half-stomach, I would
Very respectfully suggest to the Honourable Minister: to put it before the Select
Committee to consider whether this provision will not work as & very great hard--
ship upon the workmen.

There is one more provision, 8ir, to which I would like to draw the attention:
of the Honourable Minister, and that is sub-clauses (i) and (ii) of clause (3) of"
section 40, which deals with maternity benefit. 1t says that a woman must have
made 26 weekly contributions before she is entitled to maternity benefit. Of"
course I do not agree with what was said yesterday by the honourable member-
Bhrimati Durgabai, who objected that if men have to pay only 17 contributions-.
in case of sickness or accident why a woman should pay 26 to earn maternity
benefit. The reason is a woman gets benefit for 12 weeks; a man gets benefit .
for 8 weeks. Tt is a very simple principle that the laurger the amount of insur-
ance the more and larger contributions you have to pay. But there is another-
condition in sub-clause (ii) that five out of the said twenty-six contributions
must have been paid before thirty-five weeks preceding the week in which the
confinement takes place. I have not been able to understand the logic of this:
double check. It may be that there is some reason for prescribing that, but I
will await the replv of the Honourable Minister to understand this provision.

. Now, 8ir, this Bill i< a great measure in so far.as it provides curative treat--
ment against diseases.  But more important than the curative relief of it is
the positive health of the nation. 1India has a low longevity. The incidence
of sickness is verv high. The general health of its people is very poor. I
would rrquest the Government to bring in another bill at an early dats by which
the itive health of the nation may be built, Tt is good to provide for me-
dical relief when a workman falls ill, but it is even more important to provide
bealthy conditions of living. nut-itive food and good working conditions for-
workmen so that the necessity for curative relief may be lessened and lessened
and be ultimately obviated. T hope that ths Honourable Minister will pay in-
creasing attention ty measures for amelioratine the conditions of the working-
clesses und for building the positive health workmen.
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I will not take any more time of the House, and with these few remarks I
Zesume my seat.
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Mr. Speaker: While the Honourable Memiwr would be in order, to invite
attention, as he has done, to the necessity for providing benefits to agricultural
workmen and speak on the motion before the House, it is not permissible for
him to go into further details. He may mention the point anly for inviting
attention and that he has already done. But if he wants to go into any further

discussion on the miseries or disabilities of agricultural labourers, I am afraid,
though the subject is important, it will be out of order.

=Y [T ATHY : HIS gV AR FEHL JIAT & A FT  ATgAT
g1 70 faame fad e frord fracs d fir oot o @9 W AT
T P IR A OF A ATY 7AT qq% $ 9f7 qg 97 FAw =¥

qreT FTM |
English Translation of the above speech

8hree Algu Ral Shastri (U.P. General) Mr. Speaker, I rise to congratulate
the sympathisers of the labourers for the Bill which is being referred to the
Belect Committee for providing amenities to the Working Class. I have also
one small request to make to the members of this Committee. In India also
we find that whenever we think of providing amenities to the labourers, and
make a law for it, our attention is drawn only towards those who work in the
factories and in the mills. The labour problem is such ae does not include only
one class. T am not prepa.red to accept that ouly they are labourers who work
in the mills and factories.
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In thas resolution of ours which is popularly known as the Bombay Resolu-
“tiom of 1942, we agreed that we want freedom India, freedom of the kind: we
-find in other countries. This freedom would mean the power of Government
westing in the hands of the people, in the hands of those who are respensible
for the formation of the Government.  The clear definition of *‘The people
- responsible for the formation of the Government,”’ as given then, was ‘‘workers
in the factories’’ and '‘workers in the field.”” But what actually happens is
that whenever we tak of reforms or of providing amenities to the labourers, we
:led our attention rest only on mills and-faotories. No doubt, as ithe greatest
friend and benefactor of the labourers, Marx, says in his book entitled ‘‘Capital,”’
“the dificultios which a factory worker comes across and the troubles which he
has to besr are worve than those which confront a worker in the field. The
workers in the flelds have fresh air to inhale, and consequently they are health-
ier than the workers in the factories.. The flelds belong to them and they work
~sogording to their will.  But the labourers of the mills toil only to add to the
‘wealth of the capitalists. You have seen men and women working in knee déep
‘wator with little olotbing on their persons. From this point of view the field
~workers are much better off.  And those labourers who work under the feudal
‘loeds, the owners of these farms, and thoss who work under sueh petty Zamin-
-~ dars and husbandmen. have comnaratively greater amount of freedom than
‘these who work in the factories. But it is the former who can be called labour-
- ors in the real sense of the word. In the age we are passing through, the Trade
Union Movement will assume diflerent forms; and these forms will make ue
fesl it our bounden duty to advert to those who work in the mills and factories.
"We intend providing many {acilities to the Industrial labourers. I
* do not wans to go into the details of thess. Mr. Bidbwa an angther friend of
toiue pointed out some of the short comings of this Bill. The experts of the
'qactory labour know what points deserve special attention. I have some know-
iledge-of the dificulties of the peasantry today, I would like to draw tire attem-
‘#ion of the Honournble Minister for Labour to this poor class so that amenities
and protection be provided to them. -

The complate history of the labour after the Industrial Revolution has heen
veoorded by Marx in  his book entitled °'Capital’’”. He writes that for a
hundred years after the French Revolution the French workman had to labour
for about eighteen hours a day. By and by the labour was rid of this strain of

work. This ia the history of a very great struggle, it is 8 monumental record
of people’s collective work.

If we survey the growth of this struggle, then it can be raid that T am ve
impatient. lLet me first of all discuss thas point about the factory labour whic
qven  the moet Ymgreuive countries of the world have failed to attain. We
do not desire to imitate others in this way. Ours is an agricultural -ountry.
They are mostly the workers in the field who are responsible for the formation
of this Government. Who is there whose heart will not overflow with the milk
of human kindness whon he secs peasante, men and women, planting the seed-
linga in rico fields? Who is there whose heart will not be torn with compa-
-sgion when he sees the women tanners working in thigh deep water? With
‘what greas difficultios they have %o pull on. Diseases like Malaria etc. pounce

‘Mr. Speaker: While the Honourable Member would be in order, as he has
-done, o invite atlention to the necessity for providing benefits to workmen and
speak on the motion befure the House, it is not permissible for him o go into
further details. He should make a point of only invi sttention and that he
o Mmu:::f;i:mmf"’ drmd.m b
miseries or di pricul , 1 am id, though the subj

sis importans, it will bs out of order. et
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. Shri Algu Rai Shastri: With a word or two, I would Like to finish my speech.
My object is only to draw the attention of the Select Committee to this aspect
of the problem so that it may be able to give some thoughts to it. It would .
thus be discharging the obligations which it owes to this big olass of the poor.

Prof. Shibban Lal Saksena (U.P.: General): Sir, I have very great pleasure
in thanking the Honourable the Labour Minister for having brought forward
this great measure. It is & measure for which I congratulate him and it is
worthy of the new times into which we have emerged. I know these provisions
have been in existence in the free countries for long but in our country they
were totally absent so far, and so the measure is really a great one and one

worthy of the first Labour Minister of free India.

‘I wish, while congratulating him, to point out the limitations of this tnea-
sure which have taken away very greatly from its utility. = While discussing
during the last three or four days other labour legislation, I heard soma honour
able friends here say, ‘‘You people think only of labourers, who are very few in
number, and do pot think of the population. You provide the labourers with
80 many amenities and benefits and cry for more.”” I want to tell them that
. I am not one of those who do not wish all these benefits to be provided to all
people. In fact, I think in our Constituent Assembly we have provided for
every person who is fit for work full employment plus other benefits. We have
algo provided that he shall get sickness insurance, raaternity and other benefits,
and when we are able to do it, I think there will be nobody left whether in agri-
oulture, or in industry or in other walks of life, who shall be denied these bene-
fits. But at present we have only come into our own and I think anybody will
agree that we cannot immediately adopt all these measures which you would
wish to be adopted. I therefore think that even though I would insist for
the immediate extension of this Bill tc all the agricultural labourers, although
I feel that theirs is a very big class and that they are probably worse off than
anybody else, still I do not think it will be fair on my part to demand from the
Minister an immediate application of this Bill although I am sure he is very
keen and that he is alive to their disabilities and will do all he can to ameliorate
their conditions. -

But when I say that even organised labour and labour organised in trade
unions or otherwise, has not been given the benefits of this Bill, then I feel I
have the right to ask the Labour Minister to go a bit forward. The Bill in the
Preamble says,

** to provide for certain benefits to workmen employed in or in connection with work
of factories .

I wish to point out exactly the position about labour in this country. In
our country (though the figures are for the whole of India and Pakistan), the
total number of labourers in 1943 was:

Factory—Industries ... 24,86,812
Plantation Group ... 11,69,618
Communication Group . 9,91,046
Mines Group 38,49,891

Total ... 49,468,367

These 50 lakhs of people is really industrial labour. Some work in factories,
some in plantations, some in communications and some in mines. We have
to give priority to them because, as everybody knows, it is industry which pro-
vides the key to the life of a nation. Out of the population of the country,
these 50 lakhs are the key-men. We have had experiemce in the revolution.in
our own country as to what serious uences may fiow if a key industry.is
oontrolled. General strikes have brought even . ¢ democratic coun like
Britain to a standstill and they have played a great part in our own revolution.



512 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [22ND Nov. 1947

[Prof. Shibban Lal Sakseoa] .

80 if we want to build a great " nation as we all wish to do and if we want to
schieve our ideals, we must give priority to these key labourers and my answer
to those friends of mine who complained that we always think of these industrial
people is that it is not because we are it:;tial to them but because we feel that
these ore the key-men and without making them more healthy and happy, we
oannot muke the whole nation more efficient and more happy. In my opinion,
we must give these men the first consideration, because that will result in en-
shpling all workers to get the benefits. 1 therefore appeal that this Bill which
extends to fsctory workers alone should extend to industrial workers also.

In this connection, I wish also to mention the existence of what is called
‘seasonal labour”’ employed in Seasonal factories. Out of these five lakhs, the
seasonal labour amounts to the o:ollomg' figures. I; is divided into twr:uing cate-

ories, the first one ensisting of cotton ginning and pressing, jute p y
igo, shellsc, tea, ooffee and rubber {factories etc., and the second
group consisting of rice mills, oil mills, sugar mills, tobaoco factories, flour
mills and others. The number in the first group is 248,888 and in
the second group 08,172. As regards the latter, I find the figure -
is an under-estimate because I know from my experience that in
the sugar industry alone the total number of labourers is 1 lakh 50 thousand.
In other words, I would put the latter category at about 3§ lakhs. In view of
the large number of this seasonal labour and in view of the fact that they are
performing a very esasential function for the country, I see no reason why we
should exclude these seasonal factories from the benefits sought to be givan by
this Bill. Cases of the type mentioned by my friend Mr. Jain may happen,
but when our aim is to provide maternity benefits for the whole of the nation, T
do not see any reason why the women labourers in seasonal factories should be
excluded from the maternity benefits.

Again, I would like to refer in particular to sugar factories in U.P. which em-
ploy nearly 1} lakhs of people. ere are no women workers there. Out of
these 1§ lakhs, at least 50,000 are permaneut labourers, t.e. those who are re-
tained even in the off-season. If this Bill is passed as it is, then seasonal fac-
tories would include even these 50,000 workers. I therefore think that the
Belect Commitéee must take care to extend this Bill to these people also, so
that the nation as a whole may gain by the advantages which these people will
derive and the oonsequent better and happier state in which they wilgegvork. ’

Besides, we have the plantation p, the communication group and
the mines group. triend who ed me has pleaded for the extension
of this Bill to agrioultural labour. If this Bill is extended to the plantation
group, that will be a beginning with agricultural labour. I know the Honour-
able Minister feels for them very much and I wish to repeat my hape that he
:hm ;;{l to extend the o‘mﬁom of this Bill to include plantation workers. If

e

is extended to R have experience of the agricultural aspect in
::.mummmamﬁﬁ.awm labour will also be brought

Then, coming to the communication group, there are abous 9 to 10 lakhs of
:ooph‘ 'l'hew organised concerns, ¢.9. the railways, the tramways and the
uses. T think the botileneck at presend in our development is the delay and
trouble prevalent in the communication services. One of the main reasons for
this is that labour is not fully satisfied and therefore not fully efficient as it
ought to be. T ghink it is moat important in the interests of the nation as a
gd:‘ that this group .;oh&udld ged 8;“11(‘ thoﬁ;b:neﬂt that we can give. They are
y-men and we not m. Without them we cannoé fune-

\ion &s & gread nalion. e
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8o also the mines. In their case, I am glad to inform the House, that from
1941 most of the people in the mines have begun receiving maternity benefits
already. I submit, therefore, that it will not be very costly to extend to them
these two other benefis, compensation and accident sought to be given by this
Bill. It is not a very big thing, especially as we remember what the Honourable
the Railway Minister said the other day when introducing the Budget that bow
important is coal to the life of the nation. =~ Without coal, the velocity of the
wagons becomes so small that a very large proportion of our wealth becomes
chocked. I therefore think that if this Bill could be extended to the mines
also, it will be a very good thing. The preamble of the Bill limits its utility to
only factory workers. I would therefore request the Honourable Minister for
Labour to kindly exfend ite operations to these 50 lakhs workars.

Then there are other difficulties which have been pointed out by my friends
which I shall not repeat again. I merely wish to extend my support to the
suggestions made by my friend Mr. Shastri and my sister Mrs. Durgabhai and
other friends. I do hope that the Select Committee will take all these things
into consideration and amend the Bill accordingly.

I only want to say at the end that in our country labour legislation is in a
very primitive stage. In fact there are only 9 Labour major Acts which are at
present in existence and this will be the tenth Great Act which will be on the
statute book. I know our Labour Minister is very keenly conscious of the defi-
ciency of these necessary essential legislations which alone can put labour on a
proper footing. May I draw his attention to the Australian Labour laws in
which labour is given all rights. I would request the honourable Minister to
see that our labour legislation also comes on a par with that of the most advanc-
ed countries and the next thing I would expect him would be to provide Un-
employment Insurance. This is probably the most difficult and aiso the most
important and the most necessary measure and. I hope that he will see that very
soon our country becomes in the van-guard of all those nations who are at pre-
sent great nations. In fact as a matter of right, we must be the greutest
nation in the world. By population we are the greatest nation. China probably
is not at present in a position to come to the most advanced position. Then our
resources, our civilization and our leadership are such that we miay easily
attain the highest position and that is only possible when we are able to carry
on a planned programme and catch up with America and Russia and come to
the forefront and for that also I think that labour which consists of keymen will
be to do their bit to realize their dream. My honourable friend the Minister of
Labour has therefore got great responsibility in his hands and on him and on his
wisdom will depend the pace at which we can progress. Once labour is contented,
I can assure him there will be no strikes and no more industria! disputes and we
shall have a very smooth and calm running of the industry in our country and
our oountry will really become great and we shall have a!l we want. The
Philadelphia declaration says that ‘‘poverty anywhere constitutes a danger to
prosperity everywhere’’. That famous phrase in that great declaration is and
should be our ideal. Recently there was the Asian Labour Conference held
here and there was an item—S8ocial Security—and in that our Great Prime
Minister said that these were the two ideals which he wanted to achieve and the
ideals were that ‘‘if there is poverty anywhere it constitutes a danger to pros-
perity everywhere’’ and secondly ‘‘all human beings irrespective of race, creed
or sex have the right to pursue both their material well-being and their ‘spiritual
development under conditions of freedom, dignity, economic security and equal
opportunity.’’ T think these two great principles laid down in the Philadenhia
Charter. which the Hvnnourable the Prime Minister declared to be the ruiding
principles of this nation shall very soon be realised and our labour shall then
thank our great Labour Minister for his achievement.
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Shri V. 1. Munishwnami Pillsi (Madras: General): MrhSﬁeaker, §ir, T hearti-
ly welecome the introduction of the Bill of this nature w. goes to give some
benefit to the lsbourers in the factories. I do not wish to take the various
clauses that are in this Bill, but I would like to confine myself to a few obser-
vations that will affect the labourers in the factories and in the plantations. In
the first place, Sir, 1 must weloome the provision under Section 63 of this Bil).
Hitherto, 8ir, the labourers in the plantationns, either in the field or in the fac-
tory were dismissed without any rhyme or reason. Now, 8ir, this provision
will go & long way that some justice is done to the labourers in the factories. Sir,
in plantations during the time when recruitment takes place, lsbourers from
the are taken to the ghats where the management selects a few pe(::l:
for the work in {sctories and drafts other people to the field. When the
Objects and Reasons of this Bill is known in the plantations, we must know
what will be the reaction. Out of 100 peovple who are recruited for tea vlanta-
tlons or tea estiites, 1 will be only 16 or 20 people who will be taken to #hic fao-
Sories and the rest ate 16f6 in the field. We can very well know ~vhat will ‘be
the invidous distinclion that is made between labour and labour and the faw
labourers that are diafied to the fsotories Will gét all the benefits that are pro-
vided in this Bill, bus 90 ver otab. ‘Ot the Isbourers who are dratted to the fields
will go without any of these benefits. 8o naturally there will be great dis-
sppointment in the minds of those labourers who are drafted fo these tea fields.

Becondly, Bir, as it is provided in this Bill. the seasenal factorics are left
out. Take for instance the coffee estates which have fastories of their own and
they do not come exactly an factories, but they are called ‘pulp houses’ and
these labourers who have to do this technical work are drafted to these factories
in coffec ratates since thev do not come under the category of the factories. they
also will be left alone. 8o also if vou take cinchona plantations where they do
not have several factories for doing the bark work and other things thev too will
not be happy with regard to the henefits provided in this Bill. I know, as a
matter of fact the Honourable Minister has got in his mind to do somethipg for
the agricultural labourers. I would also like him to take into account the
plantation labourers other than the factorv labourers 20 that it may also have
some benefit, If not today at least in the future date.

Sir, in the Objects and Rensons under clause 5, sickuess ensh benefits—it is
said that if a man or woman works for 12 continuous months thex will be entitl-
ed for 8 weeks' leave but what happens now for the labourers in plantations is
the able-bodied men are all retained in the plains but only the weaklings and
the poor people genernlly go to these plantatinns.  As soon as they go frora the
plains to the plantations, where generally Malaria is prevalens, these people im-
mediately become sick and are laid up. 8o I wish the Honourablo Minister
during the disoussion of this Bill in the Select Committee will make some pro-
vielon for compulsory medical benefit for those people who are taken in the
estates immediately after their arrival.  8ir, in the composition of the Cotn-
mittees under Section 6, I find enough representation is not provided for the re-



WOREMEN'S ‘STATE INSURANOE ‘BILL 515

Shri Rohini Kumar Ohaudhuri: Sir, I hope you will permit me a little
disgression. I have succeeded in getting this chance to speak at the ‘fifth
attempt, thus proving the shastric injunction, Panchama Shubha. In our
part of the country we do not make the fourth attempt, we call it Teen Bar
NEEBAR. 1 was following iy own provincial doctrine when an honourable
friend intervened and said that the fifth attempt was bound to be successful

Mr. Speaker: The Honourable Member has succeeded much earlier.

Shri Rohini Kumar Chaundburi: Sir, I will not congratulate the Honourable
Minister on this Bill af this stage. I believe in praising the fair day at night,
1P and I will congratulate him only after I have seen what kind of

* Bill emerges out of the Belect Committee after he has been able to
meet suocessfully the flery arguments of my honourable friends like Mr. Kamath
or Mrs. Renuka Ray. If the Bill survives their criticism it is only then that T
will congratulate the Honourable Minister.

8ir, even at the risk of repetition I will draw the pointed attention of the-
honourable Minister to the definition of the word ‘‘sickness’’ in this Bill. T
know it is veganatural for a man to fall sick if he is assured of half the wages.
I remember that in boyhood—other honourable Members who were wicked in
their younger days in school will also remember it—it was very easy to pre-
tend sickness like colic pain. You have simply to struggle with your arms and
feet or lie inert and there is no medical man on earth who can say that yow
are not suffering from colic. My friend Dr. Khare if he were here would sup-
port me but my honourable friend Dr. Sitaramayys will admit the truth of
what 1 am saying. Even then. Sir. I consider that the definition given here-
is rather to strict. It is provided here that you are entitled to the bemefit
of this clause only in case of a breakdown in health. Now breakdown in:
health is a very serious matter, and if the workers are to gel the benefit of
wages only if there is a breakdown in health.-I am sure it will be very difficult
for them to get these Concessions at all. Would you say that a man suffering
from malarial fever or from typhoid has got breakdown in health, He cer-
tainly does not necessarily suffer a breakdown in health although in such
cases. everybody will admit, the man or woman should be entitled to sickness
benefit. I do not also understand the third sub-clause which refers to con-
ditions attributable to ‘‘wilful misconduct’’. Causing voluntary injury has:
been already met in sub-clause (ii) and drunkenness in sub-clause (i); but
what kind of wilful misconduct can it be which gives rise to sickmess? T know
that if you want to show a little fever you have. only to put a few onpions
under your armpit and then you get fever. Is that the wilful misconduct?"
Our honourable Minister is refering to in this Bill.

Then I turn to clause 40 of the Bill and I think the lady Members of .the-
House will appreciste my doing so. In sub-clause (8) it is provided that a.
woman shall not receive maternity benefit unless—

“Not less then twenty-six weekly contributions............ immediately preo«bng ﬁr
weeok in which she is confined or in which she gives notice of pregnancy before confinement, ...'™

Is there .ani woman who will give notice of her pregnancy My Honou-

rable lady here may enlighten us on this. I think the clause should
run as follows: '

m-&umuam«mmpu«mm;mmwmm,
Senoy ...".

1 mmmiur the honourable Dr. Pattabhi Bitaramayya saying once that in
law “‘he’’ embraeces ‘“she’’. But thet would not be applicable to this clause
beaause both ‘“he’’ and ‘“‘she’’ asre there. In amy case I think the Honoursble
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Minister will agree that some amendment is called for in this olause.
One should be careful about this clause because it is the only clause in which
o discrimination is sought to be made in law between man and woman.

Then it is stated that leave for women during maternity should be given
for six weeks before confinement. In that case what assurance is there that
her busband or her relative will not employ her for domestic work during
this period? She may be made to draw water or do various kinds of work;
she husband will get the benefit of her labour though the wages have been paid
by the employer. In our part of the country woman n an sdvanced stage of

y asked to work on 8 dhenki which is supposed to be beneficial
g hu.—t.?hmko' being a substitute for an aeroplane in which the great
Mishi Narads came down from heaven to earth. If a woman is given six weeks
before confinement to spend at home she may be employed there more cruslly
than in the fsotory. I peresonally think one month would be better than six
woeks. Then I come to clause 68. Let us turn to sub-clause (o) particularly.
The first two sub-clauses (s) and (b) deal with workmen.

*N shall dismiss, discharge or reduce workman or puniell him in any other
m:«. e, the workmon dess not include uu:u’)

during the period he is under medical trestment or s in receipt of sickness cash bene-

“ fit or maternity benefit; or

5) while he ia in of dissblement benefit, exoept in scocordance with the regula”

(’MMM’T&M:M

{¢) in the case of & womaa worker during such period of her abssnce from work as a result
of illness medicall

oertified to aries out of or confinement and rendering
Munﬂlfmw:k.unyhcpnﬁodhmum"

In the three olauses you think of the workman and the benefits to be given
to him. In the Inat clause you speak of woman and there you write as if the
only lllneas a woman oan suffer from is the illness srising out of her pregnancy
and confinement. This ought to be made more clear 8o that the woman also
gets the benefits of the previous two sub-clauses.

Shrt Harihar Wath Shastri (U.P.: General): There is a definition of *'work-
man’' in the Bill.

Mr. Speaker: His point is not about a woman being described as woman: but

the specific mention of ‘‘a woman’ might lead to the interpretation that a
woman be excluded in the other clauses.

Shri Rohinl Kumar Ohauvdhurl: Yes, that is my point. I hope the Select
Committee will consider the points raised by me. Although I cannot con-

gratulate the honourable Minister at this stage, I am sure the labour popula.
tion of India will bless him it he can bring this into law.

De. B. Pattabhi Sitaramayys (Madras: General): I shall confine myself to
one or two points only and will therefore finish very soon. I bad a chanee
to cast my glance upon two sections. One is a definition and the other is Sec-
tion 40. In the definitions there is the term ‘confinement’ defined. I looked
:g as to what it was made to mean. Under ‘Confinement’ it is said that the

ildbirth must be after 28 weeks' of pregnancy: that is to say, seven months
roughly. Therefore any maternity benefit will accrue to a woman only when
she has carried her gestation seven months or 28 weeks. That would really
be leas than seven mouths. In this countrs it is well known that abortions
are very common, and as one who has examined tens of thousands of cases of
insurance policies, I find that many of the deaths of young women occur from
poat-partum difficulties. moetly in cases of abortion. Abortion is the name

to the fallure of pregnancy within three months, and thereafter it is



WOREMEN'S STATE INSURANCE BILL 517

called miscarriage. But whether it is abortion or miscarriage, the dangers of
abortion and miscarriage and of the post-partum affects act much more adverse-
ly upon a parturient woman who has aborted or has had & miscarriage than
on one who has run her gestation to full term. Therefore the maternity benifits
must also be made possible for women who have not run quite upto 28 weeks.
The second point is this.

8hri M. 8. Aney (Deccan and Madras States Group): What is meant by
post-partum?

Dr. B. Pattabhi Sitaramayya: It mesns after birth.

Mr. Speaker: If the second point is to take some time, we may adjourn
till after lunch. »

Dr. B. Pattabhi Sitaramayya: I shall finish in two minutes. Section 40.
(8) (ii) says:

“A()’vm-hdlmtboquliﬂodforﬁwmhmitybemﬂtnnlm—

$8) ceceacee

(¥5) at least five out of the said twenty-six contributions have been paid before thirt;

five weeks preceding the week in which the confinement takes place............. A

Confinement takes place in a particular week. Tkirty-five weeks before that she
must have paid five weeks’ contributions. That is to say, the total number
of weeks have coms to forty. But the total duration of pregnancy is only 89 weeks
or 273 days. Therefore the Honourable Member for Labour—(and here the
Labour obviously) is economie labour and not midwifery labour,—would do well
to consult a doctor with regard to these figures. It is difficult for tlie woman
to know when she is pregnant unless she misses her first period, and many
women imagine that they are pregnant although they are not. But many do
pot know that they are pregnant until two or three months elapse. Therefore
there is a mistake in computing these terms as nobody can possibly make
five weekly contributions thirty-five weeks prior to the confinement,—i.e.,
make the first contribution a week before pregnancy commences!

The third point is about the eight weeks illness. There are cases in which
enteric and typhoid may be the illness contemplated. I have treated a case of
typhoid which went on for 180 days. My next case went on for 150 days.
Bixty and seventy days are very common. Such cases must be provided for,
also where there are tubercular cases in which the people are likely to suffer
from low temperature and progressive decline in weight. These are the reasons
why the whole business must be made as elastic as possible.

The Assembly then adjourned for Lunch till Half-Past Two of the Clock.

The Assembly reassembled after Lunch at Half-Past Two of the Clock, Mr.
Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shrimati Purnima Banerfl (U.P.: General): 8ir, I wish to say a few words. 1
join with my other friends in their congratulations to the Honourable Minis-
ter for the legislation which he has introduced in this House. I would rather
congratulate him for doing a thing which was long overdue, hecause T think
that the benefit that labour get out of this legislasion is their elementary
rights which they should have got much before the passing of this measure.
Knowing as we do the conditions of labour that one of the first acts of this
Government should be the introduction of this form of social insurance is a
very happy step and right step which we all welcome.

I will not repeat the many points .that have been raised by the other spea-
kqn. with which I am in agreement but I would only refer to one difficulty’
with which I am faced and I wish to bring it before the House so that when'
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ﬂulso!lect Committes meets it is able to pay-sttention to that point. Where
it has been said that dependants of disabled workers will get compensa-
tiop the wording used is ‘‘he”’. Upder the ordinary law ‘‘he” stands for
“she’’ as well and it follows that the dependants of the woman worker will
also get the benefits, should she be disabled. But it has been said in the
Act that the dependsnts are those dependants who have been defined in the
Workmen's Compensation Act, which is already in force. It is true that in the
definition the wife's husband has been mentioned and also her legitimate
chiidren. But 1 Wo‘tﬁ? dhke to l\dsggeni that when a woman goes to 8 faatory
fo earn ber living, oes nos do so to esrn pocket money or pin mouney in
?rder to indulge in some luxuries with that earning. She subscribes to the
domestic budget and even though she only supplements the income the yhole
family de upan such supplementary ificome. ¥f she is disabled " she
should be entitled to the pension that the ordinary workers will be entitled fo.
Therefore even if her husband is siready working and is not disabled, if the
woma“ n huw&;;n disabled ;mliu the :s: y llmn bee;;i cilepn;;d o{”telmtf altlno:;t

money whigh ebe would have ordinarily earned had she been well, she
:gaulg‘ set it under this Algt. 1 hope thyt{bo bonpm_ﬁ\q Minister will keep

The other poind which 1 would like briefly to refar to is that the weekly
ocontributions which a woman worker or a married worker has to pay before
she ocould get the benefit of this legislation should be further examined. Sir,
1 oommend this Bill to the House.

The Honourable Shri Jagiivan Ram: S8ir, one naturally feels elated when
volleys of congratulations are offered to him from different sides of this honour-
able House but to tell the truth T feel rather overburdened by these congratu-
lations and if I have decided to say a few words, it will not be in the nature
of a reply to the various criticisms that have been advanced against this Bill.
not becnuse T am not in a position 1 meet these criticisms or not because
that tny case is indefensible but my weankness is—if that may be regarded as
8 wonkness—iny sympathy for the working classes. 80 I will not attempt a
detailed reply of the vnrious criticisms that have heen mnade on this Bill. 1T
know that anyhody who hus a genuine syinpathv for the working clusses will
fee] that this Bill falls short of expectations in various respects. QOne may
very woll point out that the Bill is not ndequate. But as I said, while refer.
ring this Rill to the Select Committes, this is just a beginning and if we view
the mcasure from that point of view, we will find that most of the criticisms
are not justified. :

The escope of the Bill, T admit, is limited. limited to the fac-
tory workers and even in the case of the factory workers it is for
those workers who are en in perennial factories. riwn in the case of
perennial factories provision been made in the Bill authorising the pro-
vincial Government to exempt certain factories from the scope of this Bill.
Ono may very well infor that in that case the benefit whish will:aconue to the
working olasses will be limited to a fraction of the workers even in the factoripe.
T admit thet the position is as such. But while considering social security
messures and especially messures of the pressent nature. we will have to keep
in view the various limiting factors which we hs i

ve to face, not only in the

qun@uofthowwtlng clisees bub for the country as a whole. Primarily the
Bill intends giving medical facilities to the working olasses. In this res-
mﬁi\vﬂlm&beouto(wlntillmbnmpbuiuthepnc&tyo(quﬂb
medical men and medical facilities available iz this country. I may jusb
quote one instance: for the coal mines we have made a provision that where
feensle workers are ewployved. employers should maintain creches for the
children of the female employees, but that provision has not been given effect

:
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it, but because qualified- nurses are not available and whenever we impress
upon the employers the necessity of giving effect to that provision they ask us.
to supply them with qualified nurses who will take charge of -those -children.

owsoever I wish and howsoever the present Government wishes that these-
social security measures, and especially measures relating to medical facili--
ties that are to be made available to the working classes should be implement-
ed we find that the limiting factor is there. It is no use placing a measure
on the statute book which will not be given effect to in the near future. If it
were only to satisfy the wishes of some of the honourable Members in this.
House or to satisfy the working classes, it is very easy to widen the case of
the Bill not only to seasonal workers but to all categories of workers, whether:
in' plantations, mines, docks or in agriculture. But we will simply have the:
consolation of putting an Act or the statute book without giving effect to that.
in the near future. My intention is not, however, that ather categories of
Iabour should be deprived of these benefits. '
As regards labourers employed in the mines we have got the Coal Mines
Labour Welfare Fund created out of a cess which we levy on the production of
cosl, and with that Fund we are already having a programme of medical
facilities for the coal miners. Already some hospitals, regional and central,
bave been conatructed and I hope in the coming few months those hospitals will
be’ functioning fully. More than that, recently I have been able to institute ‘a
compulsory contributory provident fund for the miners. That will go a great
way in relieving their difficulties in time of emergenacy. '
As regards plantation labour I feel that they have been the most neglected
one. As soon as I took charge of this Department I convened a tripartite con-
ference on plantation labour. As a result of that we instituted an enquiry into
the condition of the labourers on the plantations in Assam, Bengal and Madrsas.
The report. of the enquiry is now bhefore the Government, und we are considering
that. For January next I have already invited a tripartite conference on planta-
tion and 1 am sure I will be able to persuade the planters to agree to the realisa-
tion of a welfare cess on the lines of the Coal Mines Cess, and out of that cess-
to create 8 Welfare Fund. With that Fund I am sure we will be able to provide
better housing accommodation, and better medical facilities. Effort shall also
be made to institute a compulsory contributory provident fund for the plantation:
labourers as in the case of the coal mining labourers. So that covers the case of
Iabourers in plantation and in mines—not only coal mines but other inines, as for
instance mica.

Then comes the question of agricultural labour and the labour engaged in
transport services. As I said on a previous occasion the question of other cate-
gories of labour are already before us. The only point is whether we will be in
a position to cope with the situation, whether the Corporation that we: envisage-
in tbis Bill will he in a position to keep pace with it. When we think of the
Health of the working classes we should not loose sight of the heslth
of the general population of this country. It is a problem not only of the-
working classes. It is a problem of the entire population. I need not emphsgy
size and dilate on the point that we have, as a result of foreign rule in this coun-
try for ro many years, been deprived not only of health but of many things, and
it will be a herculean task for any Government to regenerate the nation in all
directions. We are short not only of funds. Here the question of the cost does
not arise. Bome of my friends have pointed out that the question of funds should
not come in because the contrihutions are to be made by the workers and emplo:
yers. If is not the question of cost which arises. The Gavernment is prepared
to meet the cost which will accrue on account of the administration of this Cor-
poration and this Fund. The question of funds does not come in. But queg
tions of qualified medical personnel and the medigal accessories necessary for this
purpose are the greatest. hurdles that stand in the way. II one were to quote

and figures, which I do not propose to do on this. occasion, one will find

L-}
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how short we are of qualified medical personnel. That is the one factor which
stands in the way of extending the scope of this Bill to all categories of 1sbour.
Other points were also raised in the debate. Pandit Algu Rai Shastri has
beeu very vebement in espousing the cause of agricultural labour. I am glad
that the problem of agricultural labour has begun to receive the sttenticr of
bonourable Members in this House and also of the public workers in the country.
It is a happy sign. These vast multitudes of toiling millions have long been neg-
lected, not only by the Governments but also by the public workers, and it is
erefore & happy sign that we have now come to realise that unless we do some-
shing subsun!ua for these people who are the mainstay of agricultural produsis
we cannot think of eoconomio gx::greu in all directions in the country. But I
may point out to Pandit Algu Shastri that & man from India need not go to
Marx in order to compare the condition of agricultural labour with other labour.
He said that the condition of agricultural labour was like that of the cattle which
plough the fields. I may point out to him with some personal experience thad
the condition of agricultural lsbour is worse than thas of the cattle which plough
the tields. It is Dot the absence of any appreciation of this on the part of the
Government which stands in the way of doing something substertial for them.
As their condition is the most misersble, they deserve the first attention. But
there sre certsin difficulties in the way. In this case the primary difficulty is
whether the Provinocial Governments will be in a position to make available to
: these vast multitudes of agrioultural labourers the medical facilities envisaged
"in this Bill in the near future, or whether it will be simply a pious hope to in-
clude agricultural labourers within the scope of the Bill and not to give them

any of the facilities provided in this Bill within the next few years.

| The general scheme of improving the public bealth in the country and
making available to the general public the medical facilities required for a
man will certainly cover the agrioultural labourers; but that will nsturallz
take some time before we are in a position to launch upon that scheme.
modest beginning however may be made and I will certainly consider in the
Belect Committee with our friends who are there whether we can do some-
thing for them in this Bill or nos. :

The other suggestions regarding the inadequacy of the allowances for women
workers in case of maternity, the unreasonsbleness of the exemption of
such workers as get only 10 annas s day and other points which have been
will be naturally considered sympathetically in the 8elect Committee. I do
not want to give a reply in the way of & reply to all these points. As I have
already pointed oud, Bir, I have a weakness and that weskness is my sympathy
for the working class. 1 hope the House will unanimously adop$ my motion for
referring the Bill to the Select Committee. .

Mr. Bpeaker: [ formally put the amendment firet to the House, which was
moved by Hajj Abdus Sattar Haji Ishaq Seth. The question is: —

*“That in the motion for the name of Abdus Sattar Ishaq Seth the name of Begam
Alses Rasul be substituted.” Hat Hat :

The motion was adopted.

Mr. Speaker: I now put the amended motion.
The queation ia:

“That the Rill o provide for cortaln henefits 0 workmen yed in or in connection with
wark of factories in case of sickness, maternity and sccident to make provision for certain
other mattors in relation thereto he referred to & Select Committee consisting of the Honoursble
Rajkumasi Amrit Kaur Pandit Lakshmi Kants Maitra, Shri K. S8anthanam, Shri Mohan Lal
Saksana)8hei T.T. Krishnamachan Begam Airaz Rasul. Shri Bishwanath Das, 8hri H. V. Kamath
Q. Ranga, Shri Harihar Nath Shastri, Dr. Bakehi Tek Chand. 8hri 8. V. Krish

nunnrthy
Rao, 8hrizw ti Renuka Ray and the Mover, with instructions to report on the opu:u,:‘gnd.;
of the next semion of the Asmembly, and that the number of bers whose pressnoce be
MOVEBATY to constitute a meeting of the Committee shall be five.”

The motion was adopted.
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The Honourable Shri Jagjivan Ram (Minister for Labour): Sir, I beg to
move:

“That the Bill to provide for regulating the employment of dock workers be referred to a
Belect Committee consisting of S8hri R. R. Diwakar, Pandit Govind Malaviya, Shri Nandkishor
Das, Shri V. C. Kesava Rao, Shri Khandubhai K. Desai, Shri Arun Chandra Guha, Shrimatk
Sucheta Kripalani, Pandit Mukut Bihari Lal B) va, Shri Damodar Swarup Seth, Shri Jaip
Bingh, Shri O. V. Alagesan, Shri Gokulbhai D. Bhatt, Prof. Shibban Saksena, Mr.
Naziruddin Ahmed, and the Mover, with instructions to report on the opening day of the next
session of the Assembly, and that the number of members whose presence be necessary to
oonstitute a meeting of the Committee shall be five.’

This Bill, 8ir, is a simple one, but at the same time urgent and important
one. The nature of the employment of the labourers in the docks depends upon
the arrival of ships and upon the cargo which they bring. As there is uncertainty
and irregularity in the arrival of ships and also in the cargo which they bring,
the employment of the labourers smployed in the docks is not regular. The
dock suthorities may call on a certain date a number of workers only a fraction
of whom may get employment on that date and the remainder of them might
have to return unemployed. As the result thereof many of the workers do not
get any employment on that day either in the docks or elsewhere, and this has
been a cause which leads sometimes to bitterness among the labourers and some-
times gives rise to serious trouble. We have been thinking for some time past
whether we can evolve some scheme by which we can stabilize the labour force
required in the dockyards. This measure is a simple one which provides that
in respect of major ports the Central Government may have the power, and in
the case of smaller ports the provincial Governments may be authorised to pre-
pare suitable schemes for the registration of workers and thus to see that as
many workers are called for as are required in the docks, and those for whom
employment is not available on the date on which they have been called, some
wages—say half of the wage or a portion thereof—may be given to them in
order that they may be in a position to maintain themselves. The Bill also
provides for the formulation and execution of such schemes as may be necessary
for social and welfare measures for the working classes. The Bill is a very
small and simple one, and I hope the House will accept the motion.

8Shri B. Das (Orissa: General): May I eiiquire why the Commerce Minister
is not 8 Member of the Select Committee, as he is in charge of docks and har-
bours. He is the employer of most of the labour that would be engaged in dock-
yards: so it is better he is included in the Select Committee so that we may know
his difficulties. There is difficulty in Bombay even now.

The Honourable Shri Jagjivan Bam: As a matter of fact thie Bill is the re-
sult of consultations between the Labour Department and the Transport
Department, and at every stage that Department will be kept in touch with
developments in the Bill: but I will have no objection if the Commerce Mem-
ber is also made a Member of the Select Committee.

Prof. N. G. Ranga (Madras: General): The only difficulty in adding one
more Minister is that when meetings of the Select Committee are to be arran-
ged, his convenience aleo has to be provided for.

Mr. Speaker: As the Honourable Minister has said, this has been proceeded
with in consultation with him, and he will continually keep in touch. I do not
think we need include him at this stage. .

I will now put the motion to the House:
Motion moved:

“That the Bill to provide for ing the employment of dock workers be referred to »
8elect Committee isting of Bhri R. R. Diwakar, Pandit Govind Malaviya, S8hri Nandkishor
Das, 8hri V. C. Kenava , Shri Khandubhai K. Desai, Shri Arun Chandra Guha, Shrimati
Sucheta Kripalani, Pandit Mukut Bihari Lal Bbargava, Shri Damodar 8 Seth, Shri Jaipal
Singh, Shri 0. V. Alagesan, Shri Gokulbhai D. Bhatt, Prof. Smbban Lal sona, Mr. Nazir-

Ahmed, and the Mover, with instructions to report on the day of the next session
of the Amembly, and that the number of members whose presence be neceesary to consti-
tate a meeting of the Committes shall be five.”
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S Hufiar Wuth Shistei (U. P.: Genéral): Mr. Speaker, Sir, very fow re-
raarks are called for in support of the present motion. I have had soze kizdr:-
3. p.a¢ /edge of the problems of dock labour due to my intimate contact with the
=~ trade union movement of this country for the last 22 years. The main
burdship that the dock labour suffers from is in regard to the system
of recruituent which has all along been done through contractors. In the year
1020 when the Royal Commission on Labour was set up, this problem was placed
before it and the Commission very vehemently condemned this system and re-
commended its abolition. But for 8 number of years nothing oould be deone.
During the War when the importance of this kind of labour gained considerable
importance, the then Government had also to move in the matter and they felé
it necessary to do something to sppease labour. In the year 1943 when the
‘Government set up a Labour Investigation Committee, one of the industries that
was ontrusted to that Committee for investigation was Docks. The Commitéee
r{mde necessary investigations for a certain number of years and only last year
it submnitted a report. A perusal of that Report will reveal that the system,
.which received condemnation st the hands of the Royal Commission on Labour
in 1031, although it has improved in some of the Ports including Calcutta, still
oontinues with no appreciable change.

The system as it prevails in Bombay and as it persists even today is like
this. To put it in a nut shell, there are a number of contractors empg:yed by
the Port Authorities, who are known ns toliwallas and these toliwallas are re-
gistered by the Port Authortities as approved contractors. Each of these toli-
wallas has got 10 to 15 gangs and there are about 15 to 20 men in each gang. It
is in tact these toliwallas that are responsible to the Port Authorities who have
nothing to do directly with labour,

Now, the main defects of the system as it prevails, are that in the first place
the Port Authorities have got no control over the conditions of work with the
result that serious complaints have from time to time been brought against the
contractors and aguinst the unsatisfactory conditions of work to which labour
working under these contractors are subjected.

The second difficulty is that these contractors employ a 1nuch larger number
of men than is actually and ordinarily needed. The result is that, generally
speaking, moat of the workers have to remain idle for a considerable number of
days every month. That means reduced earnings and unemployment.

The third defect is that there is no security of tenure and the labour em-
loyed is left to the complete mercy of the contractors who can dispense with
&oir services any time they choose at their sweet discretion.

Then the Port Autharities have got no voice in the wages of labour which is
ondinarily determined by these contractors. Of course, the Port Authorities
have fixed some minimum but, generslly speaking, they have got no voice in
the wages permissible to the various categories of workers. Now, in a City like
Bombay, T should say the average earnings of a Port working is Rs. 40, provided
te works throughout the month. But in view of the fact that he has to remain
idle for a number of days in the month; the wages are much less. Now with
regard to the wages, what actually happens is that the Port Authorities pay to
the contractors a certain amount based on Wﬂhs-—md the con-
tractors in their turn pay to the labour on time-scale.

The next point worthy of consideration is' that whereas in determining the
vates on tonnage the Port Authorities take into consideration the number of men
in each gung as 14, the work actually is taken by ten persons; the rest of the
money goes into the pocked of the ocoitrectors. So, these ocontractors deiive
maximum profits and the workers in thelr-torn suffer.”
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8ir, I am glad that this Bill has been brought forward. As has beén expldih-
ed by the Honourable Minister, the cardinal provision of this Bill is that one
scheme or more schemes than one will be formulated by the Government and
according to that scheme labourers will be registered with ‘a view to ensuring
regularity of employment to them and also with a view to regulating their con-
ditions of wark including holidays, remuneration, absence, and so on and so forth.

One other provision of the Bill that I should like to appreciate is that o far
there has been no provision about payment of any compensation for the period of
idleness, but in this Bill it has been provided-that in course of unemployment
workers will get certain amount_of compensation.

The Bill, as I said, in the beginning, calls for very little comment. In fact, .
my own personal view is that it should not have been referred to any Seleet
Committee but should have been passed outright. But as the proposal has’
been made by the Honourable Minister and it is oniy a question of a few weeks,
I support this motion and congratulate the Honourable Minister for the same.

Mr. R. K. Sidhwa (C.P. and Berar: General): Mr. Speaker, Sir, the condi:
tion of dock labourers is quite different from the labourers in the ordinary fac-
tories. When I say the conditions are different, I mean the privileges and the
rights that are conferred under the various Trade Union Acts and the other
measures are not enjoyed by the dock workers in many respects. The r'nain
principle of this Bill, as the previous speaker made out, is to regularise the un-
just practices which are prevalent in the recruitment of labour. That is the
-main principle and also to improve the condition of dock workers generally,

In some of the port areas, Sir, the system-of labour is that the Stevedores
and Dubashis who are the agents of the Steamship Companies have the greater
part to play for the recruitment of Inbourers and these Stevedores and Dubashis
connive with the Port Trust authorities and between them create sn agency
for recruitment. They in turn entrust the work to a contractor of labour, who
is known as Jamedar. The Jamedar brings in a certain number of labourers
and for that he is supposed to be paid something like 6 annas to 8 annas for
-each labourer per day. When the labourer gets his wages at the end of the
day in the evening, or at the end of two or three days’ work in some cases, the
Jamedar has to be paid at the rate mentioned. I might tell you also that the
labourers’ wages in the docks are not very low wages as are given to the other
factory workers. They sometimes get from Rs. 2 to Rs. 8 per day, but the
point there is that the work which they have to do is really very arduous, Theve
is no system fixed for their wages and there is no protection to them. There-
fore these Dubashis exploit them because they have a lot to do for the purpose
of this labour, being responsible for discharging and loading cargo from the
steamer to the wagons in the railways or on the port. Both the Port Trust
Authorities and the Steamship agents employ them and they, as we all know,
make a huge amount of profit. Notwitgstanding what they earn from the
. Steamship Companies they try to earn as much as possible from the poor

labourers as well. 8ome of them charge very heavy bills to the ship-owncrs,
which indeed exceed what they actually pay. The system is so defective tkat
there have been strikes and we know that even today there are strikes in some
docks. I may tell you, Sir, these strikes are not strikes organised for the
purpose of strikes only but they are very legitimate because these dock latour-
ers suffer from two or three directions.  First of all they have to suffer at the
hands of the contractor. Nobody listens to them if they go for direct recruit-
ment. There is no agency for recruitment. Secondly, the Stevedores come
in. They go and induce the Port Authorities to employ their services. '
course, the Port Commissioners, or Port Trustees in various ports etc. who
have a final say in this matter are all preponderatingly officials. The Collector
of Custonis is a Member, the Railway Manager, the Military Officer cre ez-
offtcio members snd thon there are seats given to various miercantile Chambers
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beth European and Indian. That is the composition of the Port Trust at vari-

ous ports snd whenever a comnplaint arises, it goes to the Port Trust Board and
the Commissioners and Trustees come to know of it. But I know, dir, of many
instances where they have not been helpful to the workers for the reasons 1
bave stated before.  What I would suggest, therefore, is that—while it is true
that the recruitment system provided herein is very good, we must see that this
underband practice of these contractors and also these Stevedores and Duba-
shis’ intervention as far as labour recruitment is concerned should be done
away with.

It may be argued that these Dubashis have to be there because they are
the agents of the Steamship Companies. That is true.  Actually s&exiug,
the Stevedores are sup to provide provisions and other things for the crew
of the ship from the period they are in the port or up to the next discharging
port that they have to go to, but, Sir, let me tell you frankly, there are many
duties entrusted to the Sfevedores for the purpose of making money and in this
money-making everybody—I won't say everybody, I may say several of them,
right down from the Managers and the staff of the 8hip Companies, Port Trusé
people and the Captains and some of the officials of the ship take part. It
one scrutinises their bills, one will be simply horrified. Once upon a time, this
matéer came up for oonsideration bafore certain Steamship Companies and one
of the Stevedores offered to the London Office that he was prepared to do the
same job at 65 per cent. less charge than what it is charged by the present
ftevedores. You ocan understand from this the hopelessness of the situation.
The Btevodore did not get a oertain Steamship Company’s business, thcrefore
be was in competition and offered to do it at such a reduped charge. All the
samo, Sir, I may assure you that he waa making 25 per cent. profit on the re-
duced offer. This is not & new thing that I am placing before you. Those
who are connected with these people—I am not a 8tevedore nor am I interest-
ed in being one—but as one having acquaintance with the dock workers, I know
these e. We have brought this matter to the notice of the Port Trust
suthm'm:op several times, but to my regret nothing has happened. I hope,
therefore, that this point will be borne in mind by the Selecté Committee und it
will remove these underhand methods. If the 8Selest Committee do not give
atiention to them. let me tell you, Bir, the improvemens sought for will not
be achieved.

Then, 8ir, as is stated rightly in the Bill, hardly 20 per cent. of the labour-
ers working in major porte get work for 12 days in a month. I have known of
instances where for a number of months. on the average, workers got 14 days
or sometimes only 12 days in the month. Therefore, although their wa
are higher, since they do not ge¢ work for the month, you ean imagine what
their monthly salary would work out %o.

Thu‘:fm this dhoonun.:d rein:i:l evgg g:twgm the labm;rers p‘lmd' tl;
gystem is 00 defective ow, . e purpose of employing
labourers fora?oqh purpose—no question of wages, no question of relief, uo

uestion of leave or any other concession—that they should be given work,

ere bave been strikes and legitimate and right strikes. Some of the labouvers
are residing near the docks—ibe harbours in Bombay, Madras and Karachi are
an exoeption and some places are nod. Thai aleo is & burning question. The
Port Trust authorities have bullt houses for them in some Port areas—of course
they w reasonable rent. Therefore one of the conditions should be that
these labourers in all the ports must be provided with houses by the Port
Trost authoritics. That is & legitimate duty. The Government must compel
these local bodies. The Port Trusts make a good deal of profit.

1 can tell xou of only one vort. Bir, where the income of & vort is mush more
than the juvome of the Municival Corporation because the Port trust charges,
the wharfage, the Poré Trust demurrage and other charges, the crane charges,
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landing and shipping—all these are very high and naturally the Port Truwh
Budget is very much higher than that of the Municipal Corporation ‘of that
city. From that point of view, I remember Sir, one of the Committees re-
commended to the Port Trust to build houses for the dock labourers and some
have started. I imagine there is no provision in this Bill to this effect but if
it is within the scope of this Bill, I do hope that the Select Committee will
kindly bear it in mind, because that is one of the greatest complaints of the
labourers and on account of it there have been strikes that the houses should
be provided near the harbour, as some of the harbours are two or three or four
miles away from the city. In Madras, Bombay and Calcutta the harbours are
situated just in the heart of the town. I do hope that this facility will be
provided and the remarks that I made will be borne in mind; otherwise the
object of the Bill which is very good will be simply frustrated if the Select
Committee does not consider it. With these remarks, I support the motion.

Prof. N. G. Ranga: Mr. Speaker, Sir, I am very glad that this Bill Las at
long last been introduced. It is long overdue. Forty years ago a sinilar
scheme was inaugurated in London and we have had to wait till today to see
this Bill. 8ir, as our friends have already suggested that until and inless the
contract system of recruiting labour and employing them is done away with,
this Bill or anv schemes that may be inaugurated thereunder cannot be of inuch
use at all to the dock labour. 8ir. there is an Act called the Payment of
Wages Act by which every employer is charged with the responsibility of pay-
ing the wages directly to the worker. ~But it has been made absolutely nuga-
tory in so far as the great majority of the dock workers are concerned, because
of the existence of this vicious system of contract recruitment of labour. Some
of us had strongly pleaded for doing away with that system at the time when
the Payment of Wages Bill was on the anvil but we could not succeed. I sin-
cerely hope that the Honourable Minister will see to it that one of the many
schemes that he is likely to inaugurate under this Bill will provide for the effec-
tive abolition of the contract system and of recruiting .labour in these dock-
yards

Becondly, Sir, there are four curses from which these dock-workers suffer.
One is the contractors, the other is casualness of labour. The third is chronie
indebtedness and the fourth unemployment being the result of large reserves
of labour.  Larger reserves of labour do exist in dock-yards than in any other
employment and this has naturally weakened the bargaining capacity of the
workers for higher wages and better facilities.  This evil can be got rid of cnly
if labour exchanges are started in every part for the benefit of these workery,
and employers are made to recruit their labour only through the labour exchanges
and also through the registration that is provided for here and not by any other
means. There is the question of indebtedness also which has been refers:d to
at great length by the Royal Commission on Labour and one cannot really sme
to grips with it until and unless the casualness of the character of recruitrent
for dock-yard labour is done away with. That reform can be effected only
when registration is insisted and only a minimum amount of reserve of lahour
is allowed to make itself available for employment whenever called upon bv the
Port Trust authorities and not otherwise. Tf you allow the present system of
labour going through being entirely free to make themselves available on call
and to be at the disposal of these Port Trust authorities and shippers, then it
will be impossible to remove this casualness and that will always bring about
this chronic disease, of indebtedness. Therefore, the Government has ot to
see to it that this svstem of recruiting this labour will minimise the total quan-
tities of reserve of labour that will be made available for the Port Trusts and
other authorities.

Sir, I am glad there i3 a provision here for the appointment of a Port Ad-
visory Committee on the national level. But I wish to suggest that such com-
mittees should be appointed in every major port. While the National (lom-
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mittee may be expected to make definite suggestions in regard to various
schemes that may be inaugurated or any alterations that may be propised to

t be made in theso schemes, those local committees must be expected to look

- efter the interests of lsbour on those areas and to aid effectively the Port Trust

- suthorities in seeing to it that the labour exchanges that have got 1o be brought
+dnto existence, she system of registration and various other means that huve
#0t to be adopted in order to eliminate casualness of labour will be able to play
4heir role and aid the workers. 1 am glad, Sir, my honourable friend, Mr.
Bidhwa has referred to the question of housing. This housing problem is s very
serious thing to any kind of labour and more so in the case of those dock-yard
workers and early attention has got to be paid to them. Then, Sir, I am
anxious that ot an early date, whatever schemes that may come to be inaugu-
rated under this Bill will also be extended to the minor porte also and espeeial-

* ly the workers who are employed in the inland navigation and shipping.

tLiaatly, 8ir, it is essential that the Government should teke care to bring in

" within its net the shipowners and win their co-operation either voluntarily or
otherwise and see to it that they will not encourage any longer any of these evils
that my honourable friend, Mr.  Sidhwa has already referred to and that they
will not continue to encourage these contractors. The biggest difficuity in

" this is that the shipowners themselves are so much unmoved with the ccntract
system because they find it much more easy to exploit the workers and also to
- sscape from the provisions of the various labour legislations that Government
“bifing forward from time to time. For instance, the Payment of Wages Act
" han had no terrors as all to the employers because the workers that have heen
* amployed have been there under the contract work under the contractors and
‘.naturally shipowners could always claim that they were not responsible for

' the payinent of wages to their workers. With these remarks, I wish to support
shis Bill,

Shrl K. Santhanam (Madras: General): 8Sir, I rise to make just two points
which are more or leas of & formal nature. ] think clause 8 should be divided
Lito two parts, one part consisting of thcse provisions which every scheme riust
contain and the other part containing provisions which 8 scheme may contain.
As the provision stands, it will be poesible for a scheme to contain any of these

visions or not. My own view is that apart from registration clauses (c),

d) and (e) should form part of every scheme for dock workers; the other provi-
slons like training and wolfare of dock workers may or may not form port of a
scheme, It depends upon the size of the port, the number of dock workers,
and s0 on. You cannot say that for every small port if you form a scheme all
theso provisions should be there.

An Honourable Member: It Is only for major ports.

Shri K. Santhanam: In any case as the provision stands everything is
optional. My point is that some of theee provisions must be compulsory.

My second point is that the provisions regarding Advisory Commxt.t'ee are
4ar from clear. The hea: of the clause is ‘*Advisory Committees’’ but in
the body of the clause it | as if they contemplate a central Advisory Com-
-mittee alone. My own view is that the provisions have been so framed as to
4t in with an ad committee for each scheme. For instance, representa-
“ton is given to Government, the dock workers and the employers of dock
workers. I do not think on a national level this representation can be fitfed
in; it is good for a local scheme.  Again I should like to know who are the em-
‘ployers of dock workers: are they the contractors or the port authorities? The
matter muss be made clear. gup the port authorities are the employers
.of dock workers, Government and the port authorities are the same. Therefore
it will mean over representation of Government and the workers will be in a
<permanent and insignificant minority. T think the whole question of the oom-
vposition of the local Advisory Committers and the Central Advisory Com.mit-
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tee—if one is to be started—should be made very clear. Prof. Ranga has sug-
gested that there may be a Central Advisory Committee and local Advisory
Committees. I do not know if the Central Advisory Committee will ke much
good because there will be many schemes and I do not see how one Central
Advisory Committee can go into the working of every one of these scherues.
Therefore the right procedure according to me is to attach .an Advisory Cem-
mittee to each scheme, and let it be more or less a self-contained business.
There is no need for an Advisory Committee on a national level.

Bir, I suggest these two points for the consideration of the Select (}om-
mittee.

Mr. Speaker: I should like to invite the atteption of honourable Mermbers
to one little point. Among honourable Members who are trying to catch my
eye with a view to be able to address the House, I notice there are some whose
names have already been proposed as members of the Select Committee. To
my mind, it will be a better oconvention to set up that those whose names sre
on the Committee do not make any such attempt. It saves time and also gives
au opportunity, of addressing the House, to others who might make suggesti:ns
which would be useful to the Committee.

Shri M. Ananthasayanam Ayyangar (Madras: General): I suggest, Sir, that
the views of these Members also may be invited so that all these things may be
taken into consideration by the Select Committee, although preference may
be given to non-select committee members. But I submit that they should not
be excluded altogether because their views also may be of much use to the
select committee. '

Mr. Speaker: I just expressed to the House what is passing in my mind, so

that if they are unable to catch my eye they may not misunderstand the posi-
tion; and my eyes ordinarily will not be open to them.

8Shri B. Das: Sir, I consider this Bill a very half-hearted measure.
As far as it goes to improve the working condition of dock labourers
Y have my sympathy and support for it. But today we have a national Gov-
~ernment and I should not like this national Government to attempt to solve the
problem of dock workers in the way it has been attempted in this Bill. Already
there is a strike of dock workers in Bombay and the military has been called
out to clear the ships. This phase of labour attitude is not an isolated
instance. It will continue, because Indian labourers have got the habit
fmitating their Western comrades and do not like to imitate their comrades in
Asian countries. They try to follow what is happening in far richer countries
of Europe and America and they want India to repeat all that; they are at timen
very cheap imitations.

When I suggested that the Honourable Commerce Minister should ba asso-
ciated in this I had a larger viewpoint in mind. The Port Trusts are all State-
owned; they are utility concerns, though the predecessors of this Government
have so framed the Port Trusts Acts and cteated bodies of Port Commissioners
that the whole thing was isolated islands in the administration by the Gorern-
ment of India of the major Port Trust and they were controlled by British
capitalists, British shipowners and British interests. And the Port Trust (‘om-
missioner was inevitably a European who served best tha U.K. interests in
commerce and trade. The full measure should be to have all the Port Trust
Acts revised; all major ports as they are owned by the Government ,of India
should devise measures in such a way that there should be no undue hardship
on dock labourers. At the same time there should be no undue hardship on
the business community and the consumers. My Honourable fricnd Mr.
Sidhwa pointed out the institution of Dubashis and Stevedores in Bombay,
Calcutta and Karachi. We lmow some of them are millionaires or rather
multi-millionaires. They came into eXistence with the advent of the British
Government and with British shipping companies who have been enemies of
Indian shipping interests, and are so even today. 8o if is high time for the
Government of India to revise their attitude. The Port Commissioners 1guat
be nationalised, the Porf Trusfs should be nationalised and the dock labourers
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should be nasionalised, so that there is no undue hardship on the business com-
munity. Any extrs charge that my Honoursble friends Mr. Shastri and Prof.

have in view will fall on the business community as goods will be charged
much more in docks and clearing houses. That means that the consumer
wﬂly&g;d 8o we are all at one in that and we do not want the consumer, al-
ready -hit a8 he is with these high prices in the country, to be still more
bard-hit. Therefore while I will not raise now or hereafter any serious objee-
tion to this half-hearted measure, I think it is high time that the Port Trusts
should function as national institutions and sall contracted labour and all full
time labour should, as employees of the State, be employed Governmens.
The strategic importance of these ports demsnd State control of sll labour.
8ir, I am alive to the demands of dock labourers in ports. During the
monsoons, in Indian ports, less labour is cmwloyed there being few ships to un-
load or load. Then again, it all depends on the number of ships that come
from foreign climes to these . Then there is the problem of inaking
double arrangements for the wholetime employment of & certair kind of labour
and for seasonal employment of others. hope the question of dock labour
and stevedores will vanish and services like dock labourers and port employees
must be controlled by the Port Commissioners and the State.

I hope this point will be examined in the Select Committee. I dc pot
think that this Bill can entertain all the points which T have mentioned, and I
hope that in time the Commeree Minister and the Minister of Labour will com-
bine to introduce proper Bills in this House for the control of all major ports
and their employees in the national service of Indi.

The Honourable S8hri Jagjivan Ram: I speak with a view to remove some
misapprehonsions under which some Members in this House are labouring.

Primarily, thia Bill aims at de-casualization of dock labourers and this is
clear from the title of the Bill. De-casualization does not mean anything if it
doce not mean the sbolition of the contrnctor's labour. We have been trying
to introduce some wolfare mensurcs in the major ports. But it was not possible
because all the short-comings that have been pointed out by the various speakers,
are inherent in the system of contractor’s labour, and any welfare measure is
not ible unless the recruitment and control of labour is directly under the
employers. That has been the handicap in introducing welfare measures in
the mnjor ports and oven in the minor ports.

Mr. Sidhwa has spoken about housing problems and dther welfare measures,
but so long as Iabour is not stabilized and regulsr, one cannot think of ho
and other wolfare measures. That was the primary object with which this B
has been brought forward.

r Das sava tho Bill is half-hearted. But he has not indicated what items
;ho?:’ld have been included in the Bill, in order to make i€ whole-hearted. He
talked of nationalising the docks. I do not think this was the appropriate
opportunity for that point. It would have been for the consideration of’tho
Tranaport Member who is in charge of major ports. Tr_: any way, I am not in a
position at the present moment to say anything definitely on t_ha't point. But
while talking of nationalization of docks. he.mlked of 'nahonahzahon of labourers.
1 do not know where the implication of this leads him to! There ‘s not much
to sav on other points. The welinre measures will be worked out. The schemes
will he propared and certainly we have the intention to introduce all the welfare
niensures that we propose to give the other categories of workers and labourers
in the docke as well.  And certainly aa tar as 1 am concerned, T stand for the

total nbolition a! contract labour, not only in the dock-yards but everywhere,
where it is possible and feasible.
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I can assure the Honourable Members that I will try to give as much benefit
to the dock labourers as it is possible.

My. Speaker: The question:is:

‘“That the Bill to provide for regulating the oyment of dock workers be referred to &
Select Committee consisting of Shri R. R. Diwakar, Pandit Govind Malaviyas, S8hri Nandkishore
Des, 8hri V. C. Kesava Rao, Shri Khandubhai K. Desai, Shri Arun Chandre Guhs, Shrimati
Bmmxﬁﬁnni.}?mdit Mukut Bihari Lal B va, S8hri Damodar S8warup Seth, Shri Jai-
mh.s i O. V. Alagesan, 8hri Gokulbhai D. Bhatt, Prof. Shibban Lal Saksena, Mr,

iruddin Ahmed, and the Mover, with instructions to report on the opening day of the next
ssssion of the Assembly, and that the number of members whose presence be necessary
$o constitute & meeting of the Committee shall be five."

The motion was adopted. )

DENTIST BILL
The Honourable Rajkumari Amrit Kaur (Minister for Health): Sir, I beg to

move :

“That the Bill to regulate the profession of Dentistry be referred to a Seleot Committee
oonsisting of Shri Ramnarayan 8Singh, 8hri L. Krishnaswami Bharathi, Shrimati G. Durgabal
8hri Mihirlal Chattopadhyayas, S8hri Deshabandhu Gupta, 8hr: P. Kunhiraman, Mr. Hussain
Imam, Prof. Yashwant Raij, 8hri N. C. Mehta and the Mover, with instructions to report on the
opening day of the next session of the Assembly, and that the number of members whose presence

be necessary to constitute a meeting of the Committee shall be five."

Sir, in placing this Bill before the House. for acceptance for reference to a
Select Comuittee. 1 just wish to make a few remarks regarding the present
extremely unsatisfactory position of the profession of dentistry in India.

Honourable Members may or may not be aware that except in Bengal no
legislation exists in Indin for the control of this profession. Persons practise
without adequate qualifications, without adequate training. Indeed, I may
say, sometimes without any qualifications and without any truining.  Surely this
is a very hopeless position for an arin of medicine which is extremely important.
And as always happens, it is the poor and ignorant who suffer at the hands of
unskilled persons.

Then there is no provigion whatsoever for the registration of qualified persons.
There is no suthority to prescribe any minimum standards of training or again
to negotiate with fore‘gn countries in the matter of reciprocal recognition of
qualifications.

This Bill is brought forward in order to remove this sorry state of affairs.

Proposals for legislation, as the honourable Membhers are aware, were pre-
pared in consultation with Provincial Governments. The Bill provides for set-
ting up a Central Dental Council as well as Provincisl Dental Councils. It
will be the duty of the Central Dental Council to provide min‘mum standards
of aqualifications. to keep an All-India register, and to negotiete for reciprocal
recognition and qualifications. The Provincial Councls will in their turn keep
provincial registers and also exercise juridiction in the matter of professional
discipline.

This Bill was introduced in the Central Legislative Assembly in 1947. Subse-
quently in order to avoid delay it was circulated for opin‘on depa}'tmentally to
Provineial Governments as well as to local administrations and replies have been
received from most of the provinces.

The Bill, 8ir, is wholly non-controversial in principle and it is a matter of
urgency for us that it should come on our Statute Book. Therefore, I do ask
‘flie members to sceept the motion that the Bill be referred to a Belect Com-
‘mittee snd that the report be placed before he House on the first day of the

DS
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Mr. Bpeaker: Motion moved:

*“That the Bill to regulate the ion of dentistry be referred to a Belect Committe
oonsisting of 8hri Ramnarayan Bhri L. Krishnaswami Bharathi, Shrimati G. Dnrm
8hbri Mihirlal Chattopadhyaya, Shri u Gupta, Shri P. Kunhiraman, Mr. Hussain
Prof. Yashwant Rai, Bhri N. C. Mehta and the Mover, with instructions to on the
m&ud&ydﬁnmﬂaﬂoﬁo{mw}y,mmﬂhonmberotmbmw presonce

be necessary to constitute a meseting of the Committee shall be five.”

Shri M. 8. Aney (Deccan and Madras States Group): May I ask the Honour:
able Minister whether the opinions of the local and provincial governments to
whom the Bill was cirsuluted are also available to the members of this House
and are they circulated to them?

‘The Honourable Rajkumari Amrit Kaur: I do not think the op’nions have been
circulated. They were taken into consideration of course and they will again
be taken into cousideration in the Select Committee.

8hri M. 8. Ansy: Will they be circulated to the members of the Select Com-
mittee ?

The Honourable Rajkumari Amrit Kaur: Yes, tbey will be circulated, if
desired.

Shri M. Ananthasayanam Ayyangar (Madras: General): How many of the
Honourable Members whose names have been given for the Select Committee
are dootors or dentists?

The Honourable Rajkumar! Amrit Kaur: The election of mmembers to the
seleet committee s in the bands of the House itself. 1 asked how many
doctors there were in the Assembly and was told that there were not more than
one or two and 1 do not think there are any dentists in this House.

8hri M. Ananthasayanam Ayyangar: Sir, I move:

*“That iff the motion the namos of Dr. B. Pattabhi Bitaramayya and Dr. V. Subrahmanyam
be added to the names proposed for the Select Committes.”

My, Bpeaker: Are the names acceptable to the Honourable Minister?
The Honourable Rajkumari Amrit Kaur: Certainly.

Dr. B. Pattabhi 8taramayya (Madras: QGeneral): Sir, here is a series of
Bills, one relating to the constitution of the Nursing Council, another on the
rogulation of the profession of dentistry and a third to regulate the profession
of pharmacy. These three are of an allied nature. I wish all the three ocould
be taken together and 1 do not see why public money should be wasted in the
setting up of three separate committees. They are merely three branchs of
the medical organisation and if it would be possible to refer all these three
Billa to one common Select Committee business would be expedited, expendi-
ture would be saved and man or woman power conserved. That is one point
I would like to suggrest for the counsideration of the Honourahle Mover. I am
not particularly anxious to serve upon this committee nor do I think will be
able to make any contribution to dentistry. I might perhape like to be on the
later committee on pharmacy, if there are to be separate committees.

An Honoureble Member: What about nursing?

Dr. B. Pattabhi Sitaramayya: Nursing, I am not an expert in. If at all
you are inclined to put in an amendment, 1 would put Dr. SBubrahmanyam in
this Seleoct Committee and 1 would come in in the committee on Pharmacy.

Mr. R. K. Sidhwa (C. P. and Berar: General): T am sorry I cannot approve
of the suggestion of Dr. Pattabhi Sitaramayya that there should be one ocom-
mittee for all the three Bills, for the simple reason that the nursing council is
absolutely different from dentistry and pharmaocy.

Mr. Speaksr: We need not spend any time that. In short whas De.

Wnuwmn’vouﬁxﬁhhmmﬁhw
mittee, and there js only the name of Dr. Subrahmanyam %o be added to the
Bt
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Mr. R. K. Sidhwa: What-about his suggestion that there should be only one
committee for the. three Bills? ' o '

Mr. Speaker: It does nof. arise on this question. It is only a casual remark
of his which we might not consider. I -am putting to the House the amend-
ment to this motion. Motion moved:

“That in the motion the name of Dr. V. Subrahaman be added to the names osed;
for the Select Committee." e prop .

Shri Mohan Lal Saksena (U. P.: General): Sir, Dr. Pattabhi Sitaramayya’s-
name may also be added. He says that he has no objection to serve on this
committee but he would like to serve on the other committee on pharmacy.

Mr. Speaker: I understood him differently.

Dr. B. Pattabhi Sitaramayya: I am prepared to abide by the verdict of the
House if they know better what I meant than what I said.

Mr. Speaker: The proposition before the House is not a test of the under-
standing of the House.

Dr. B. Pattabhi Sitaramayya: Sir, please cut out my name.
Mr. Speaker: That is how I understood him.

Shri Raj Krishna Bose (Orissa: General): As this is a Bill to regulate and
control the profession of dentistry, 1 would like to kimow from the Honourable
Minister whether there is any institution at present in the country where special.
training in dentistry is provided?

The Honourable Rajkumari Amrit Kaur: There is one in Bombay and there-
is also one in Calcutta. There was one in Lahore but that has now gone into-
Pakistan.

8hri Rohini Kumar Chaudhuri (Assam: (General): 8ir, I had no intention.
of speaking on this motion but I certainly must say that all people, young or
old, man or woman, who suffer from dental troubles are sure to welcome this
beneficial measure. I am afraid I have a quarrel with the Honourable Minister
in charge of this motion. Instead of going about for medical men or dentists
to serve on this committee she should have tried to include in this committeer.
persons who have really experienced dental troubles. When you suffer from:
dental trouble, often you go to a medical man and he paints some tincture iodiner
or something of that sort which does not really alleviate the pain. That has
been my painful experience. Go to a dentist and he simply pulls out a tooth
and makes vou look prematurely old. Although none of the members of the-
Select Committee would like to own it I dare say that many of them are chronic-
sufferers from dental trouble and we can therefore expect that the work of the-
Select Committee will be very smoothly gone through.

Mr. Speaker: The question is:

“That in the motion the name of Dr. V. Subrahmanyam be added to the names proposed fox
the Beleot Committee™.

The motion was adopted.

Mr. Speaker: The question is:

“That regula on of dentistryffbe referred to a¥Select Committee-

> o?‘m:mn::muy: tsh‘ 8hri L. Krishnaswami Bharathi, Shrimati G. Durgahat,
md Chattopadhyays, Deshbandhu Gupta, Shri P. Kunhiraman, Mr. Hussainr
Imam, Prof. Yashwant Rai, Shri M. C. Mehta, Dr. V. Subrahmanyam and the Mover, with
instruction to report on the day of the next session of the Assembly, and that the number

of members whose presence beYnecessary to constitute a meeting of the Committes shal®



RESOLUTION RE. RATIFICATION OF CONSTITUTION OF WORLD
HEALTH ORGANISATION AND = PROTOCOL CONCERNING
INTERNATIONAL OFFICE OF PUBLIC HYGIENE—concld.

Shri B. Das (Orissa: General): Sir, I feel like congratulating the Minister
of Health and ourselves that at last India has been able to persuade the U. N. O.
o locate an office in India and I hope that it is in its final stage and not in the
falking stage. Ome thing that has made me very critical when I read the
report of Ministry of Health in the note that was circulated to us is that
we will have to pay more money to the U.N.O. or rather the International
Office of Public Eedth Hygiene.

[At this stage Mr. Bpeaker vacated the Chair which was then occupied by
Mr. Hossain Imam (one of the Panel of Chairman).]

The other day I asked a question of the Honourable the Leader of the House
4r and he said that in addition to the contribution of Rs. 47 lakhs to the

“¥. U. N. 0. which India pays, contributions to the other organisations
associated with the U. N. O. will also bave to be paid for. My painful expe-
rience of 25 years in this House has shown that we always pay through our nose
and we pay everything, but afterwards we stand neglected in the international
forum, be it, U. N. O., the UNRRA or be it this little social weltare organization

;oi!mnad to in the resolution moved by my friend the Honourable Minister for
ealth.

From paragraph 6 of the Ministry of Health Report, I find that on the ques-
tion of ratifiention of the Constitution of the \World Health Organisation and
of the Protorol concerning the International Office of Public Hygiene the late
Standing Advisory Commmittee of the Iegislature for the Department of
Health was of the opinion that the Constitution and Protocol should be rati-
fied, but that it congideredl that ‘‘the financial eontribution of India to the
organisation should be fixed on the basis of the national income or the expendi-
ture on health measures and not on a population basis.’’ Of these three alter-
natives mentioned by the Members of the Standing Committee 1 do not like
two. I would rather go out of the institution than pay always on the popula-
tion basis, Tt will result 'in more Yankees and Englishmen—gettng more
employment in it and trying to play the part of adviser—superior to Asiatics.
T would think that the basis of national income is rather better and our contri-
bution could be fixed on the basis of our nat'onal income. But T should think
that at present we should not go to that extent. I would therefore suggest
ta the House and to the Honourable Minister of Health that India should pay
her contribution on the basis of her expenditure on public Health matters. The
world knows, as we oursclves know, that the expenditure on public health in
Indin has been infinitesimally amall. The foreign Government never hothered
about public health or social justice to the people of Indis. T.et us therefqre
pay on a pro rale basis. Because we have a few American or German or English
doetors standing here and assuming superior airs. talking about their country
and their system of hygiene, which is so unnatural to the ®imate tnd tempo
of this country, we are not going to pay more than is necessary This point of
pasing more than is necessary according to our paying capacity has been woery-
ing me all along. and T do hope that the Honourable Minister for Health will,
when these international Protoools, U.N.O. and similar high organisations, come
for discussion in the Cabinet, pay more attention to the financial aspect instead
of being extra.generous. We, jans, sre very generous and hospitable.
That does not mean that we should always pay to the maximum tune and:
remain just the same old hewers of wood and pariahs in Western hierarchy.

(833)
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Now, Bir, I have distinct objection to associate myself with Netherlands
which is a signatory to this Protocol. India is well-known for its malnutrition
and for ite deficiency diseases. Had the Dutch Government allowed the export
of quinine from Java we would not have suffered much. Had it allowed a frae-
tion of the accumulated sugar stocked in Java, which the Indonesian Govern-
ment were so willing to send to India, the Honourable Minister of Health would
not be worrying her head for the poor man’s health.

8hri M. Ananthassyanam Ayyangar (Madras: General): What about rice?

8hri B. Das: I acoept that amendment. If they had helped we would not
have been troubled with rice shortage and would not have to pay high prices
to U. 8. A. and Australia for rice. Therefore, why should I associate myself
with an institution where the Netherlands Government is also a constituent?
Let the world know that we condemn as much the action of the Netherlands
Government as we condemn the action of the South African Government in
insulting Indians in South Africa. Unfortunately I have not seen in the press
that in the U. N. O. General Council or in any of the Security Councils the
Indian representatives—our permanent Minister or the Delegation sent there—
ever raised the issue of these bad manners of the Dutch Government in starving

India. i
8hri K. Santhanam (Madras: General): On a point of order, Sir. The Proto-
col is to terminate the International Office of Public Hygiene.

8hri B. Das: No. My friend is mistaken. We are ratifying the Convention.
Unfortunately I got a snubbing the other day from the Honourable Leader of
the House that I have raised the issue of the League of Nations which is a
defunct old body. We find that evervthing is a legacy of that defunct body in
the measure under discussion. America and Russia which are refusing to parti-
cipate together and co-operate as world power. are so very well-off; while in
the poor countries of China and India poverty and malnutrition prevail. 1
would particularly refer to the Annexure in thelast page of the booklet, to item
9 in it—'Convention on Traffic in Opium and Drugs, Geneva, 19th February
1925'. 1Ind‘a has suffered the greatest humiliation owing to the Englishman’s
actions at the League of Nations Office in Geneva. There was one Campbell
in the employ of the Finance Department. He was an Opium Master or same-
thing of the kind. That Campbell goes there and insults the Indian people and
talks of her opium enters and opium addicts. Tt has been affirmed by many
Indians, by me many times on public platforms and on the floor of the pre-
decessors to this House, that opium in small quantities is as much a necessity
to do away with mosquitoes and other maladies of the poor man who walk 25 or
80 miles a day than a peg of whisky is to the Englishman and his Enropean
guests. And this Campbell became one of the greatest opium authorities; in
Geneva at India’s cost! 1 am not convinced with what has b2en done by the
TLeague of Nations for Asiatics. If T correctly interpret it, even this verv Pro-
tocal, the Health Organization, is also a legacy of that League of MNations. The
westerners, including Americans, want to show, they are great servants of
humanity. Humanity is a word that they csnnot spell and cannot understand.
They represent I would say destruction of humanity and destruction of culture
and civilization of Germany and not to speak of Asia, and they talk of humanity.
They came to Asiatic countries and talk of humanity! 8o I support my
honourable friend the Minister of Health. I am not very happy that this
particular office should be located in India. for American doctors and English
doctors to talk about the system of sanitation, and hygiene prevalent in their
countries. While the per capits income of the "American is 1,500 dollars and
the per capita income of the English is £100, the per capita income of my nation,
my people, is no more than 100 rupees. We have been bled white by our
former enemy, the Englishman. T must sey that doctors that are represented
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here—and doctors are not goliticians (except of course my esteemed friend

Dr. Pattabhi Sitaramayya) do not hit out. . They will not dare to say to the .

European doctors and American doctors what they are. S0 1 .do hope that the

Hounourshle the Minister of Health, who is a great partriot, will see that India
und Asia are in no way insulted by the location of the particular office in Inda.

Shri V. 1. Munishwami Pilla! (Madras: General): Mr. Chairman, Sir, I
rise to support the motion on the floor of th's House. While doing so, Sir, 1
would like to bring home to the notice of the Honourable Minister of Public
Hoalth that Government, by ratifying these declarations and conventions of this
Organization, is taking on a very great responsibility as to the state of health
in India. Among the various nations and enuntries in the world, I think Tndia
is in u very low ebb of public health. . Several states that formed the Interna-
tionnl Health Conference have unequivocally declared,—I would like to bring
it to the notice of the Honourable Minister,—the enjoyment of the highest
sttainment of standard health is one of the fundamental rights of evers human
being without distinction of race, religion, political belief, economic or social
condition. Alka Government have a responsibility for the health of the people,
which ean be fulfilled only by the provision of ndequate heslth and social mea-
sures.  This country is full of villages, and for any casual observer it is crystal
cloar to know that standard health and proper nutrition to the various people that
live in the villuges is still wanting,  Unless this Government takes up a ({vnnmic
programme of uplifting the masses in the villages, it will not be in the interests
of this country joining the wvarious eountries in propogating or carrying out
what is snid to be an orgnnized effort to improve the publ'c health.

8:r, it must be within our knowledge that every village in India has with it
s small placo or a hamlet inhabited by the Harijans. This portion of  the
village forms nn eye-sore not only in the matter of public health, but in all
respects. 1f there is an outbreak of any epidemio, it is in this part of the village
that it starts: and due to the exploitation of the foreign government, and due
to what I may call the provicious system of caste distinction, a certain section
of the people have all along been kept in dungeons and places where no beasts
will over live. Now, Sir, the Honoursble Minister, in a motherly approach,
has taken up this imrortaut work of bringing India along with othgr countries
to improve the lot of the masses in matters of health. 8ir, I may tell you
there are millions of our people we have no habitation and no drinking water
facilities. The very habitation of these poor people is the abode of beasts.
The cattle they have, have to be accommodated in their very habitation. These
things do not talk much of the civiliration of our country. It might have been
very well in yoars gone by that our villages were noted for acharam. clealiness
and all that, but as days went on, all these have been neglected and we are in a
hopeless condition. The primary need when any countrv is thinking of improv-
lngthehtofthepeoplehhh\:emoftheehﬂdminthesevillagumd
%o promote the well-being of the masses by secing that they have proper nutri-
tion, housing, sanitation, recreation. all of which form s part of tb
of this agreement by the varicus nations. I would urge upon b
Minister for Public Health that she should take up this csuse of the Harijan
hamlets known as cheries in Bourth Indis, and Herijen hamlets in various other

?
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There is one other point I want to refer to. I find that having declared all
these functions and all these points about the welfare of the masses, there is8 no
clause as to the penalty that will be imposed on any countries that havé joined
this conference and have not followed the principles as set out in the conference
note. I would request the delegates that might go from India to take this
point and see that something is done in this matter. But in article 7 of Chapter
III it says that if & member fails to pay subscription, the voting privilege will
be taken away: but I would rather like that the principles set out are carried
out than losing the vote in the International Conference.

With these words, Sir, I support the miotion.

Shri H. V., Kamath (C. P. and Berar: General): Sir, I am very well aware
that it is tuo lute in the day to alter or amend either the Constitution or the
Protocol, because we are more or less faced with a fait accompli and here it is
before us merely for ratification. After a cursory perusal of this Constitution.
and the Protocol, T could not but put to myself the question as to what part
our representatives from India—Dr. Lakshmanan and Major Mani—played in
the drafting of the Constitution and the Protocol. Of course, I do not intend
to lay the fault at the door of the present Government, because I find from the
relovant papers that the Constitution and the Protocol were drafted and signed
at the International Health Conference held in New York from the 19th June
to the 22nd July, 1946, that is to say, even before the Interim Government took
office—Ilet alone the present Government. So, then the present Government
had no hand whatsover in selecting the representTtives to th's International
Health Conference held in 1946, "

Yet, Sir, I felt on reading the Constitution that certain points could have.
been better elucidated and eclarified.  Especially here I feel that our .Indian
representatives in spite of their background perhaps played no part whatsoever
in the drafting of the Constitution. (An Honourable Member: How do youw
know ?) How do I know? Well, I cannot get the information from the present
Minister of Health and must proceed only on hypothesis. Well, Sir, on page
1 of the Constitution. health is defined as ‘‘a §tate of complete physical, mentalk
and social well-being’’. I fail to understand. 8ir, what is meant by the defini-
tion of health as ‘‘social well-being’’. I can very well imagine soc’al health
a8 social well-being, but to define mere health as social well-being certainly
beats me. I could have put it better by saying that health is a state of
complete physical, mental and spiritual well being, because, Sir, it is realised
more and more that the ultimate basis of well being is the spiritual. Time was'
when the Greek doctors or psychologists or moralists laid the dictum mens sana
in corpore sano; that is, a sound mind in a sound body. But recently our friend

Bernard S8haw has amended it to this effect—he might have been half’
in jest and half in earnest. He remarked that the criterion or basis of health
is ‘‘a sound body in a sound mind'’. I feel, Bir, that with our ancient spiritual
background we in India, who developed our systems of Hatha Yoga and
pranayam recognise the nervous and mental system; and behind that. the
spiritual as the true basis of all well being.

Therefora, Sir, it was in the fitness of things for onr representatives at the-
Health Conferences to have stressed the spiritual aspect of well being. In any
case, health cannot be defined as social well being; health certainly is physical
and mental well being; soc'al health is of course social well being. Over and
above that, Bir, I should like to say that the malady from which the world is:
suffering at the present day is at bottom spiritual and nothing else. It is only
a trangvaluation of values and a return to the spirit that can save the world
and therefore it would have been very well indeed if health, meaning health in
the comprehensive sense, had been defined as physicsl, mental and spiritusl
well being, giving priority fo the spiritual well being of the Individual as welF
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beosuse certain men it into their heads to behave in a particular manner.
There are some well known verses in the Gita which with your indulgence, Sir,
I would like to quote. In the sixteenth Chapter of the Bhagvad Gita it is
stated that men with asure prikniti—devilish or demonic nature— bring about
shese wars and confliots and thus ruin the well being of humanity. It is neces-
sary, Sir, that these tendencies should first of all be curbed and eliminated
ibefore we proceed to build the well being of humanity. The important verse
from the Gita, which is very well applicable to the present day, is:—

Asatyam apratishtham te jogadahuranishwaram,
Aparaspara sambhutam kimanayat kama haitukam.

That is exactly the state in which we find the world and humanity today,
and unless that is remedied and unless these tendencies are eliminated from
human society, 1 see no salvation for men, and homo sapiens will go under as
many other species have gone under in the past.

There is another point which I would by your leave, Sir, like to make out.
‘The second Artiole or second sub-clause of the Preamble to the Constitution
says that ‘‘the highest attainable standard of health is one of the fundamental
rights of every human being, without distinction of race. religion, political belief,
-aconomic or wocial condition’’. 1 fail to see, 8ir, how if economic and social
conditions are bad, health jg at all attainable by any human being. I could
have very well understood it if the word had been ‘‘status’’ instead of ‘‘condi-
tion"', beenuse after all we are living today in u class society. But I cannot
undertand how you can say that irrespective of soc’al and economic conditions
health i the fundamental right or the birthright of every human being. Put
a man in a chaw! in Bombay or a slum in London and then say, ‘‘You must be
healthy''. T fail to see, Sir, how anybody can be told to become healthy living
in aluins. T feel, Rir. that th's iden does not represent the point that is sought
to be made out in this, that is that health is the fundAmental right of every
human being irrespective of social and economic conditions. 1 do not see what
they had in mind but this Constitution has come before us only for ratification;
we have not got the time or the opportunity to amend or alter it at this stage.

One more po'nt, 8'r, and I have done. In Hindi or Sanskrit there is one
word which very aptly. very comprehensively, very completely defines what
bealth is: and that is the word awastha from which you derive swasthya—health
Swa is self, and etho means to stand—poise: poised in the self; that is health.
That point T tried my very best to find elucidated or even mentioned in this
Qonstitution—~1 was very much dixappointed.

The last point, Sir, that 1 want to make out is that in Chapter 2—Functions
~—there are various functions ass‘ened to the Organ’sation. 1 would have very
muoh liked. Sir, that thia International Health Organisation had some active
contact and nasociation with the various Governments of the world in a parti-
cular dirvetion, namely, the direction of education. T mean to say the World
Health Organisation should have csalled upon the various educational institu-
tions like colleges and achools through the respective Governmenpts to promote
health 'matruction as an integral part of the curriculum during the formative

jod of boyhood. youth and adolescence. That I find. Bir, has not been done.
Of course, 1 am lp«kinﬁ subject to correction. 1t may have been included in-
direotly in some other clanse, but T tried my very best to see if it could be
-comprehended in some other clause. hut I could not. This is very necessary
at present day when all educationists and psychologists resl’se that edu-
-cation is the only way to practicallv every kind of presperity and happinees. pro-
<vided you give the proper bias to it, whether in schools or in cofleges or in -uni.
woralties. The International Health Organisation has sn active role to play bere,
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because with it all the Governments are associated and certainly it could have
been embodied in its Constitution that the Organisation should ask the various
Governments of the world to see that preper instruction is imparted to the
pupils in all the educational instructions in this direction of promoting health by
means of gports of all kinds, pastimes, recreation and cognate activities of that
sort. '

Sir, unfortunately, far good or for ill, this Constitution and the Protoco}
are before us only for ratification. I have therefore only to request that in
future at least the National Government of our Free India would teke care to
see that our representatives who attend these International Conferences are
properly instructed from time to time.

Begum Aisas Rasul (U.P.: Muslim): 8ir, I have great pleasure in supporting
the motion which the Honourable the Minister for Health has moved for the
consideration of the House. I do not think that a long speech is necessary to
support it, because it is a matter which I think will have the unanimous appro-
val of the House. In fact, Sir, it is one of the most fundamental and neces-
sary requirements of our life that this motion seeks to bring into existence and
I am glad that the Honourable Minister for Heulth has brought forward this
motion here.

Sir, the basic principles that have been enunciated by the World Health
Organisation in its constitution lay out very clearly the principles on which this
Organisation will work and I hope that every single principle that has been
laid down here will be followed both in the letter and in the spirit. Our
country, Sir, most unfortunately, as it is backward in most other respects, is,
I am sad to say, very backward in the matter of health also. There was a
time when India was very high up in standards of health, when people in this
country compared very favourably in the field of physical strength in comparison
to other countries and won prizes in physical contests but that is now a story
of the past.  Misfortunes betook our country and took away amoung other
things the health of the country also. The health of our people has gone
down most considerably and it is a matter for great regret that today our
men and women are physically very much inferior as compared to peoples of
other countries. This is a matter which must engage the attention of every
one who has the good of the country at heart and of the Central and Provincial
Governments.  Therefore, the constitution of this World Health Organisation
is more necessary from the point of view of the needs of our country than of
any other country. As I said, I only hope that the principles enunciated and
the objectives laid down will not merely remain on paper but will be followed
both in the spirit and in the letfer.

Sir, we can confidently hope that this world organisation viz. the Inter-
national Health Organisation, the signatories of which hail from most of the
countries of the world, will be popular, and will, it is hoped, get the unstinted
and undivided support of all countries of the world. Unfortunately, the
world today is s0 much torn by factions, rivalries and jealousies that any
world organisation that is set up, founders on the rocks of international
rivalries and intrigues. We have the example before us of the League of
Nations. We also see what is going on in the United Nations Organisation,
and how groups of different powers sre intriguing against each other. Therefore,
the organisation World Health Organisation, to me, seems a very happy
augury for at least in its case there is a principle on which every country in
the world. irrespective of its importance or non-importance in world affairs,
will contribute very heartily and sincerelv. That is one reason why we can
look forward to the successful attainment of the hasic principles laid down by
this Organisation.
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8ir, the Honourable Mover when moving this Bill told the House that she
bopes that the Head Office of this Organisation will be established in India.
With all the emphasis at my command, I would request her that
she should try that this should be so, because more than from any other point
of view, the reason why India should be the headquarters of this international
orgsnisation, is that tropical diseases are mostly rampant in this part of the
world and need the greatest attention from the medical institutions and tech-
nicians of the world, and therefore if Indis is made the headquarters of this
‘Health Organisation this very important branch of medical research will receive
better attention. Indis being the heart of Asia, will be able to supply not

only facilities for research and other things bus also the very much needed
medical facilities that are so much required in this part of the world.

Fromw another point of view, Bir, and some reference of this has been made
by previous speakers, the nufiition conditions in India and in other countries of
Asia are such that they require special attention and therefore also it is necee-
sary that India should be made the headquarters of this Health Organisation.

Bir, 1 support the suggestion made by my Honoursble friend the previous
speaker that attention should specially be given to physical culture. That is
one of the most n things which go towards the making of a healthy body
and no smount of medicine or medical resesrch can have the desired effect until
and unless due attention is paid to the physical development of human bodies
and it goes without saying that a healthy body is necessary for a healthy mind
and that can only be achieved if we pay more attention to our physical well
being. by improving not only our food, which unfortunately is not so much
in our hands but is due to the economic conditions of the “country, but, by
physical exercises and physical culture. For this government should make as
much provision as possible and encoursge means of imparting physical educa-
tion. 1 may inform the Honourable House that in the United Provinces such
s council has been in being for some time, as this is wne of the princi-

 lnid down in the Constitution of the World Health Organisation. I should
ike to draw the attention of the Honourable Minister for Health that she should
kindly keep this in mind and that as soon as it is possible a Council of Physical
Culture for the whole of Indis may be established to cater for this very neces-
sary item of the human m&ulnmmh. With these words, Sir, I have grea$
pleasure in supporting the Motion.

Bhri K, Santhanam: (Madras: General): I do not pro to take the
time of the House for long. I cordially support the motis:‘l:eforo the House.
I am convinoed thst noth but good can come to this country out of this or-

tionable. " But I have ons or two ts on which i
Yooable. l(om.m points on I seek some light from

Sir, {f you furn to Article 56 if is steted that the World Health Organisa
may approve the B tuﬁmuhomdmudinghmw.ithsﬁdm
important questions will be decided by two thirds m&oﬁty and other questions
by a bare majority. I want to know whether the Bud ions are
considered to be important questions and whether they will be decided by s
two-thirds majority or by a mere bare majority, because if it is by
majority, there is a chance of all small nations joining together and
us a very disproportionate burden. I do nof
deft in this Constitution.

see

Again Sir, it you take Article 74 it is sald Chiness, English, French

m.&m}m&h&mdc&éﬁmumm r p y
atie. oannof erstand rationabls of this linguistic i

think in all world organisations there should be some m“ouw.
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relation to language. I would suggest that our representatives hereafter should
suggest the adoption of some such principle, for instance they may suggest
that the language which is. the mother tongue of not less 200 millions of people
may be taken as a world language or some such principle. Now it is said
English, French, Chinese, Spanish texts of this constitution .ete... Why should
it not be a Hindustani text? And why not there be other texts? While we
ratify it now, I hope our representatives will take up this question of language
and see that we get a proper recognition that is our due.

Again, Sir, in the Executive Board there are to be 18 members. [ want to
know if it is the World Health Organisation that pays for all the travelling and
other oxpenses of the Executive Board of the Member nations. I ask this
question for this specifiz purpose because the chances are that the headquarters

“of this organisation will be somewhere in Europe or America, so much so if the
Member nations have to meet this expenditure, the poorest countries will have
to bear much greater burden. 8o if all the expenses are met by the World
Health Organisation, I do not mind if it is situated in America or Europe or
anywhere because our Members will get an opportunity to go at the World
Heulth Organisation’s expense to other countries; otherwise our taxpayers have
to pay heavily for every world organisation and then it would become an unneces-
sary and rather unreasonable burden upon our country. I hope I shall get some
information on these points. Otherwise generally I approve of the constitution
I congratulate the Minister on the motion and I hope our country will play an
adequate part in this World Health Organisation.

The Honourable Rajkumari Amrit Kaur (Minister for Health): There are
not many points to which I have to reply after the discussion to which we have
all listened. I am aware as well as anybody else whay very poor conditions
of health are obtaining in this country and it was for that very reason that I
suggested to our Government that we should ask that the headquarters of the
World Health Organisation should be in Indis. I think that health has been
neglected and it is my hope that if this proposition of India is accepted a very
great impetus will be given and more attention than has hitherto been con-
centrated will be given to a solution of health problems. As far as Village
India is concerned if the Organisation ig here and I have no doubt that medical
relief to Village India will constitute one of the things that we in India can
put forward before the Health Organisation. As far as removing of slums in
Bombay or cheris in Madras, I would suggest to the speakers that they are
primarily Provincial questions, but with the help of the World Health Organisa-

tion, these questions would certainly be brought before the public eye in a
{arger measure. '

Now one of the things was in regard to finance. I would like to assure
Members that I do not think in any case will India have to pay more than the
scales that have-already been settled at the Fourth Interim Commission.
The decision that was arrived at there was that they should be based pro-
visionally on the scales approved by the General Assembly in 1947 for the 1948
budget of the United Nations adjusted as necessary with the membership of the
World Health Organisation. For the information of Honourable Members I
should like to say that the total expenditure of the World Health Organisation
for the years 19468 and 1947 on the basis of 8.95 per cent. representing the con-
tribution from India and Pakistan was Rs. 1,60,455; and for the finsnc

ial
1948 it will be about the same or perhaps a little more.  But that meot:s Igg?:
and. Pahgtan, and Pakistan will not pay itself and therefore that contri-
bution will be less. Then, if may be even less than that because the expendi-

tore was distributed among 54 States who are members of the U.N.O. and 68
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B sotually bave signed the Constitution of the World Health Organisation.
And if the number of States which - the Constitution exceeds 54, then
percentage ocontribution from Indis with that of other countries wi
i lower. As far as whether we should join this
Organisation or any other organisations that are off-shoots of the U
is concerned, I think the Prime Minister very clearly put forward the Go
mmtoilndi.yalwy‘ , and I need ssy no more about that. In regard to
question about Hindustani this really rests of course with the United Assembly.
We can certainly raise this point and it can be dealt with later.

There was some criticism as to what our Indian representatives had
played in framing this Constitution. I think I said in my opening remarks
when I moved this Resolution that the Technical Committee whieh drafted the
original Constitution in Paris in March 19468 included our representative and:
he was & member of & committee of four who drafted the bulk of the Constitu-
tion; so that they did not play an unworthy part in the drafting of the Consti-
tution as a whole.

Then one honourable Member talked about no reference having been made
to health education. I think if he were to read the functions more carefully
he would see that clauses (h), (g), (q), (r), and (v) would include all that he
wants in the sphere of e¢ducation. And the travelling allowances cf members
ss they go will be paid by the World Health Organisation.

-8ir, I think I have answered most of the questions that have been raised;
and as far as our own health programmes are concerned they are really not
rolovant to this Resolution because here we are only ratifying what has in fact
been signed on our bohalf by our Indian delegation. The question that I
myself wish to emphasise is that we shall benefit by becoming a member apd
a party to this World Health Organisation, and I hope the House will now pro-
oceed to rutify the Constitution and the protocol.

Mr, Ohalrman: The question is:
*“This Asssmbly is of opinion that the Constitution of the World Health Organisati
\ho?rotooolmoabz:qtho ternational Office of Public Hygiene be ratified.” tion and
The motion was adopted. .
The Asaambly then adjourned till Eleven of the Clock on Tuesday, the 25th
November, 1947,
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